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Part IV—Section 1

Tamil Nadu Bills

BILL INTRODUCED |IN THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TAMIL NADU.

Under Rule 130 of the Tarmd Madu Legslatve Assemnbly Rules, the following Bill which
was introduced in !he Legislative Assembly of the Siale of Tamil Nadu on
18! Seplember, 2018 15 pubhshed together wath Siatement of Ohjects and Reasons Tor

general information: —

L.A. Bill No. 14 of 2018&

THE TAMIL NADU GOVERNMENT SERVANTS
{(CONDITIONS OF SERVICE} BILL, 2016

ARRANGEMENT OF CLAUSES.

CLAUSES.

Short title and commencement.
Application.

Definitions.

Classification,

A

Pay, allowances, leave, ieave salary, pension and
other conditions of service,

Cadre,
Approved candidates.
Applhication fee for recruitment.

Method of recruitment.
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10. -Right of probationers and approved probationers
to re-appointment.

11 Discharge and re-appointment of probationers,
approved probationers and full members.

12. Members absent from duty.

13. Right to be a probationer or approved probationer,
In two or more services,

14, Service right in farmer service.

16 Age concession for appointment on
compassicnate grounds.

16, Employment concession for outstanding Scouts.
17.  Temporary appointments.

18 Recruitment to posts, which are outside the
purview of the Commission.

19. Appointment by agreement.
20. Qualifications.

21. Linguistic qualification.

22. Language Test.

23. Special provisions relating to certain degrees.

24 Exemption from special qualification to be
acquired or special test {0 be passed during
probation.

25 Special qualifications.
26,  Appointment of women.

27. Reservation of appointments.

2g. Date of commencement of probation of persons
first appointed temporarily.

29 Senvice in a different service counting for
probation.

30 Completion of probation and drawal of arrears of
incremant.

31. Termination or extensicon of probation.
32. Probationer's suitability for full membership.
33. Extension of prabation.

34 Exercise of certain powers of appointing authority
by higher authorities.
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35.

36.
37.
38,

39.
40},
41.
42

43,
44,

45,

46.

47.
48.
49,
50.
51.
22,
53.

24.
55.
56,

~r

Exercise of certain powers of appointing authority
by iower authorities.

Anpeal against discharge.

Appointment of full members.

Appointment as full member, discharge and
re-appointment of member who are not

probationars or approved prabationers,
Penalty for failure {o pass prescribed test.
Fixation of seniority,

Fromaotion.

Appeointment to higher category not to be
coensidered if he had been on leave for three or
four years or more continUously.

Appointmeant by recruitment by transfer.

Promaotion or recruitment by transfer during
extension of service.

Revision of list of approved candidates for
appoiniment by promotion or by recruitment by
transfer.

Annulment or modification of st of approved
candidates for appointment ar promotion by
Government,

Temporary promotion,

Fosting and transfer.
Consequence of resignation.
Acceptance of resignation.
Military duty to count for pension.

Reversion and re-appointment of full member.

Appointment in place of members dismissed,
removed. compulsarily retired or reduced in rank.

Savings.
Re-employment of pensioners.

Appointment of Alt India Service Officers to State
posts.

Relinguishment of rights by mambers.
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S58.
59.
&0.
&1.

62,
63.
64,
65.

66.
67.
&8.
69.
70,
71
72,
73.
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Fower to deal with certain cases.
Alteration of date of birth.

Correction of date of birth.
Age concession for discharged Government

J— — ——

employees or temporary Government employees.

Application of adhoc rules.
Concession for Ex-servicemen.

Age .GDHEESSiD]"I for Differently abled.

Age concession for persons affected due to the
ban on direct recruitment.

Appeal or Review,
Committee on Appeals.
Overiding effect of special rules.

Application of certain rules.

Validation.

Special Provisions.
FPower to remove difficulties.

FPower to amend Schedules.

SCHEDULE-
SCHEDULE-II
SCHEDULE-IN
SCHEDULE-IV
SCHEDULE-V
SCHEDULE-VI
SCHEDULE-VII
SCHEDULE-WVII
SCHEDULE-X
SCHEDULE-X
SCHEDULE-X!
SCHEDULE-XII
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A Bill to regulfate the Service Conditions of the

Tamil Nadu Government Servanis.

BE it enacted by the Legislative Assembly of the
State of Tamil Nadu in the Sixty-seventh Year of the

Republic of India as follows:—

1. {1) This Act may be called the Tamil Nadu

Government Servants (Conditions of Service) Act, 2016.

(2) Sub-section {1} of section 40 shall be deemed
to have come into force on the 1% January 1955 and all

the rermaining provisions of this Act shall come into

force at once.

2. This Act shall apply to the holders of all posts,
whether temporary or permanent, in all State and
Subordinate Services except to the extent otherwise

expressly provided—

(a) by or under any law for the time being in force;

ar

Short title and
Commencement.

Application.
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(b)Y in respect of any member of such service by a
contract or agreement subsisting between such member

and the Government.

3. In this Act, unless the coniext otherwise

reguires,—

(a) "appointed by transfer” means appoiniment of
a member of a service from one category to another
category in the same service carrying dentical scale of

pay or pay band,

(b) "appointed to a service” means when a person
appointed in accerdance with this Act or in accordance
with the rules applicable at the time, as the case may
be, discharges, for the first time the duties of a post
borne on the cadre of such service or commences the
probatian, instruction or training prescribed for members

theraof.

Explanation — The appointment of a person holging
a post bome on the cadre of one service to hold

additional charge of a higher post in the same service or

Definitions.
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a post borne on the cadre of another service or to
discharge the current duties thereof does not amount 1o

appeointment to the latter service,

(c} "approved candidate’ means a candidate
whose name appears in an authoritative list of
candidates approved for appointment to any service,

class or cateqory,

(dY “approved probationer” means member of a
service, class or category, who has satisfactorily
completed his probation and awaits appointment as a

full member of such service, class or category,

{ey “Arunthathiyars” means the  castes,
Arunthathiyar, Chakkiliyan, Madari, Madiga, Fagaday,
Thoti and Adi Andhra within the list of 76 Scheduled
Castes notified by the President of india under Article
341 of the Constitution by the Constitution (Scheduled

Castes) Crder, 1950,

(fy "Backward Classes” means the communities
specified as Backward Classes, Backward Class

Muslims, Most Backward Classes and Denotified
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Communities in Parts A, B, C and D respectively, of

Scheadule-l.

Explanation.— Persons who belong to the State of
Tamil Nadu alone, who belong to one of the
communities specified in Schedule-l, shall be treated as

persons who helong to one of such communities,

() “Commission” means the Tamil Nadu Public

Service Commission:

(h) “committea on appeals’™ means the commitiee

specified in section 67,

(i} "discharge of a probationar” means, in case the
probationer is a full member or an approved probationer
of ancother service, class or category reverting him to
such service, class or categary and in any other case,

dispensing with his services;
(j) "ex-servicemen” means,—

(1 any person. who had served in any rank
{whether as combatant or not) in the Armed Forces of

the Unmion and has been released there from on or
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before the 30" June 1988 otherwise than by way of
dismissal or discharge on account of misconduct or

inefficiency; or

(i) any person, who had served in any rank
(whether as combatant or nat) in the Armed Forces of
the Union for a continuoug period of not less than six
months after attestation and released therefrom
between 1% July 1968 and 30" June 1979 (both days
inclusive) otherwise than by way of dismissal or

discharge on account of misconduct or inefficiency,; or

(i} any person, who had served in any rank
(whether as combatant or not) in the Armed Forces of
the Union for a continuous period of not less than six
months after attestation, if released between 15 July

1979 and 30" June 1987 (both days inclusive),—

(a) for reascons other than at his own request or

by way of dismissal or discharge on account of

misconddct or inefficiency; or
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(b} at his own request after serving for a period of

not less than five years; of

(iv) any person, who had served In any rank
(whether as combatant or not} in the Armed Forces of
the Union. and had retired or had been released on or

after 1% July 1987 from such service —

{a) at his own request after earning his pension,

or

(b} on medical grounds attributable to military
service or circumstances beyond his control and

awarded medical or other disability pension; or

(¢} otherwise than at his own request after
earning his pension, as a result of reduction in

establishment; or

(d) after completing specific period  of
engagement, otherwise than at his own request or by
way of dismissal or discharge on account of misconduct

or inefficiency and has been given a gratuity!
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(v) any person of the Territorial Army of the foliowing
categories, namely, pension hoider for continucus
embaodied service, person with disability attributable to
military service and galiantry award winner retired on or
after 15™ November 1986: or

(viy any person of the Army Postal Service who
retired on or after 19" July 1989 directly from the said
service without reversion to Postal and Telegraph
Department with pension or who has been released on
or after 19" Juiy 1989 from such service on medical
grounds attributable to military service or circumstances
beyond his control and awarded medical or other
disability pension; or

(vi) any person discharged on or after July 1987
under Army Ruie 13(3) Il (V) for the reascn that his
service is no longer required and in receipt of pension:

Provided that in all cases, an ex-serviceman once
recruited to a post in any service or class or category,
cannot claim the concession of being called an ex-

serviceman tor his further recruitment:

Provided further that a person discharged before July
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1987 under Army Rule 13 (3) Ili (V) for the reason that
his service is no longer required is not an ex-
serviceman;

(k) “full member’ means a member whose service
has been confirmed in the service in which he has hean
first appointed;

(1) “Government” means the State Govemnment;

(m) “member of a service” means a person who has
been appointed te that service and who has not retired
or resigned, been removed or dismissed, been
substantively transferred or reduced to another service
or been discharged otherwise than for want of vacancy.
He may be a probationer, an approved probationer or a
full member of that service;

(n) *military duty” means,—

(1} duty of any kind {including a course of training)
invalving subjection to Naval, Military or Air Force Law;
or

{i) duty {including a course of training), with a

liability to serve overseas or in any operational area in
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Maval, Military car Air Force unit or formation or under
Military, Munitions or Stores authorities or in facteries;
or

{iii}y whole time duty in—

(a) the Ciit Pioneer Farce, the Madras Civil
Labour Units or the Madras Labour Units for Ceylon; or
(b) the Armed Raserve Police or any other Civil
Defence Organisation specified by the Central
Government; or
(c} any post created for the efficient prosecution of
the war of 1939-1946 or associated with the training of
war technicians, if duty in such post is declared by the

Central Government to be military duty.

Expilanation.— No duty shall be treated as military
duty uniess either of ithe following condition is
satisfied.—

(i) It must have been rendered within the period
commencing on the 3rd September 1939 and ending
with the 21st November 1948:

Provided that if it commenced on or after the 2nd

April 1946, it shali not be reckoned as malitary duty; or
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{iiy It must have been rendered within the period
commencing on the 26" Qctober 1952 and ending with
the 10" January 1968;

(o) "on duty”™ means a person as a member of a
service,—

() when he is performing the duties of a post
borne on the cadre of such service or is undergoing the
probation, instruction or training prescribed for such
senvice,;

{i}y when he Is on joining time; or

(i} when he is absent fram duty during vacation or
on authorised holidays or on casual leave taken in
accordance with the instructions regulating such leave
issued by the Government having been on duty
immediaiely before and immediately after such

absence;

(iv) when he has compulsorily to  wait for orders of
posting on return from ieave;

(p} “probationer in a service” means a member of that
service who has been placed on probation as prescribed in

the special rules apptlicable to him and not completed his
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probation;

(q) “premotion” means the appointment of a member of
any category or grade of service or class of service fo a
higher category or grade of such service or class:

(r} “recruited direct to a service” means when a
candidate, in case his first appeintment to a service,
Class or category has to be made in consultation with
the Commission, on the date of its notification inviting
applications for the recrutment and in any other case, at
the time of his first appointment thereto, he is not in the
service of the Government of India or the Government
of a State:

Provided that, for the purpose of this definition, a
person shall be deemed to he nat in the service of the
Government of India or the Government of a State—

(i} If a period of five years has not elapsed since his
first appointment to a service of the Giovernment of India
or the Governrnent of a State; or

(ii} if he belongs to the Scheduled Castes, Scheduies
Tribes or Backward Classes:

{s} “recruited by transfer to a service” means,-
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iy if, at the time of his first appointment to a
service, ciass or category, he is either a full member or
an approved probationer in the Madras High Court
Service or in any other service, the rules for which
prescribe a pericd of prabation for member thereof; or

(i) in case, at the time of his first appointment
thereto, he is the holder of a post which has been
included in another service but for which no probaticn
has been prescribed, if he has put in that post
satisfactory service for a total pericd of two years on
duty within a continuous pericd of three years.

Explanation.— Where the special rules for a service
provide for recruitment 10 that service or to any class or
category thereof by transfer from any specified service,
class or category, a candidate need not, for the purpose
of such recruitment, be a full member or an approved
probationer in the service, class or category so
specified, provided he is a full member or an approved

probationer in any other service, class or category;
(t} “recruitment agency” means the Tamil Nadu

PPublic Service Commission, the Teachers Recruitment
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Board, the Tamil Nadu Uniformed Service Recruitment
Board, the Tamil Nadu Medical Services Recruitment
Board and such aother bodies constituted by the
Government for selection of candidates for appointment
to any service;

(U} “reserve list” means a list which is prepared so
as to cantain not less than twenty five per cent of the
candidates of each reservation group including General
Tum in the regular list and shall be in force untd the
reqular list is drawn up subsequently;

(v) "Schedule®™ means the Schedule appended to
this Act;

(w) “Scheduled Castes” means the communities
mentioned in Part-A of Schedule-il.

Explanation.— No person who professes a religion
differant from Hinduism or Sikhism or Buddhism shali ba
deemed to be a member of a Scheduled Caste:

Praovided that nothing contained n this Explanation
shall adversely affect the notifications issued and
selactions or appointments made during the period on

and from the 3rd June 1990 to the 1st August 2008:
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(x) “Scheduled Tribes” means the communities
mentioned in Part-B of Schedule-ll;

(y) "service” means a group of persons classified by
the Government as a State Service or Subordinate
Sarvice, as the case may be.

Expianation.— Where ithe context so requires,
"service” means the period during which a person holds
a post or a lien on a post or 15 a member of a service as
above defined;

(z) "Special Rules” means the rules in Part-1ll of the
Tami! Nadu State and Subordinate Service Rules
applicable to each service or class of service;

(za) “war service” means—

(i service of any kind in a unit or formation liable
for service overseas or in any operational area or in the
Indian National Army (|.N.A);

(i) service in India under military, munitions or
stores authorities or in factories with a liability to serve
OVErseas ot in any operational area;

{iiiy all other service involving subjection to Naval,

Military or Air Force Law;
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{iv a period of training with a Military unit or
formation involving liability to serve overseas or in any
operational area;

(v) wvaluable service rendered to the fighting forces
in otherways, e.q., by way of recruiting;

(vi) service in Armed Reserve Police ar any other
civil defence organisation specified in this behalf by the
Central Government or any Government;

(vii) any service connectad with the prosecuton of
the war which a person was required to undertake by a
competent authority under the provisions of any law for
the time being in force;

(viii} service in any of the following:—

(@} National war front nrgﬁnisatiﬂn;

(b) Camouflage organization;

(¢) Special organisation for the production of war
supplies through small scale industries,;

([d} any post associated with the training of war
technicians if duty, in such post is declared by the
Central Government to he, Military duty;

{e) post of Special Constable on coastal patrol

Ex-lV-1 (197)—2a
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duty; and
M survey of india if the service was temporary
and involved liability for service overseas.

Expianation — (1) Only whole time service of any of
the kinds specified above will be recognised as war
SENVICE.

{2) Service in the Civii Pioneer Force, Madras
Civil Labour Units and Madras Labour Units for Ceyion
will be desemed to faill within the scope of sub-clause (iil).

(3} Persons whose service of any of the kinds
specified above has been characterized in their
discharge certificate or other documents as ‘indifferent
or ‘bad’ shall not be eligible for the concessions allowed
by this Act.

(4) Persons who have been discharged from the
Army, Navy or Air Force or from any other kind of war
service for any reasons cother than those specified
below shail not be eligible for the concessions atiowed
by this Act,—

(i} medical invalidations;

{ii) demaobilization;

NMENT GAZETTE EXTRAORDINARY
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{iif) compietion of engagement;
(iv) unlikely to becomse an efficient solider or airman,
etc;
{v) services no tonger required;
fvi) character not tested;
(vii) compassicnate grounds;
{viii) unfit for service;
fix) bhelow standard,
(5} The service shall be in connection with the war of
1938-1946.
4. Persons holding posts under the Govermment Cilassification.
shall be ciassified into following groups, namely:—
Group A Employees in posts drawing Grade

Pay of Rs.6,600/- and above,

Group B Employees in posts drawing Grade
Pay of Rs.4,400/- and above, but

helow Rs.6,600/-;

Group C Employees in posis drawing Grade
Pay of Rs.1,400/- and above, but

below Rs.4,400/-;
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Group D Empioyees in posts drawing Grade

Pay of Rs.1,300/-.

5. The Tamil Nadu Civil Services (Discipline and
Appeal} Rules, the rules requlatng the pay of the
services, the Tamil Nadu Government Servants'
Conduct Rules, 1973, the Fundamental Rules, the Tamil
Nadu Leave Rules, 1933 and the Tamil Nadu Pension
Rules, 1978, shall in so far as they may be applicable
ang except 1o the extent expressly provided in this Act,
govern members of every service in the matter of their
pay, allowance, leave, leave salary, pension and other
conditions of service;

Provided that save as otherwise expressly provided
in the special rules nothing contained in this Act shall
affect the operation of the provisions of rule 16 of the
Tamil Nadu Pension Rules, 1978 relating to the fixation
of pay of 28 member ¢of a service who is in receipt of a
mlitary pension:

Provided further that a person appoiried in a
depanment, performing sqgery ' . ..ne gn behalf of

the Central Gr CT L moadreyse o 0 the provisions

TAMIL NADU GOVERNMENT GAZETTE EXTRAUGRD

INARY

Pay, allowances,
leave, feave
salary. pension
and other
condditions of
service.
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of clause {1) of Article 258 of the Constitution shall be
governed in the matter of his leave and pension by the
rules issued by the Central Government in that behaif:

Provided also that the said rules shall, in their
application to the members of the Secretariat staff of the
Governor, be construed as if the functions of the
Government under those rules were the functions of the
Governar.

6. The permanent cadre of each service, _class,
category and grade shali be determined by the
Government.

7. {1) All first appointments to any class ar category
or grade in any State Service or Subordinate Service,
whether by direct recruitment or by recruitment by
transfer or by promotion, shall be made by the
appointing autharity from a list of approved candidates.
All appointrments made by transfer, from one class to
ancther class and from one cateqory to another
category, in the same service carrying identical scale of
pay shall be made by the appointing authority from a list

of approved candidates. Such list sha!l be prepared in

Cadre.

Approved
candidates.
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the manner as specified in Schedule-XI by the
appointing autharity or any other authority empowered
in the special rules in that behalf and shall be displayad
in the notice board in the office of the appointing
authority. The list shall also he communicated to all
persons concerned by registered post whose names are
found in the list as well as to parsons sanior to the junior
most person included in the list whose names have not
been included i the list. Where the candidates in such
list are arranged in their order of preterence,
appointments to the service shall be made in such
order:

Provided that the list of approved candidates for
appointment by promotion and by recruiment by
transfer to all the categories of posts in the State and
Subordinate Services shall be prepared annually
against the estimated number of vacancies expected to
arise during the course of a year. The estimate of
vacancies shall be prepared taking into account the total
numbe: >t permanernt post in a category,; the number of

temporary posts in existence; the anticipated sanction of
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new posts in the next year; the recruitrent post of leave
reserves; the anticipated vacancies due to retirement
and promoton, etc., in the course of the year and the
number of candidates already in position in that
category. The list of approved candidates, so prepared,
shall be in force for a period of one year only and shall
lapse at the end of the year. The candidates whose
names were included in the previous list, but were not
appainted, shall be considered, if eligible for inclusion in
the list of next year along with their seniors, if any,
whose names were not included in the previous list
either because they were found not suitable or because
they were not technically qualified when the previous list
was drawn up:

Provided turther that, for preparing such lists to fill up
vacancies, the names of the gquailified candidates in the
seniority list in a class, category or service shall be
considered in the following proportions (rounding off

fractions to the next whole number):—
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Number of Number of qualified candidates to be
vacancies. considered.

1-20 200% of the actual number of estimated
vacancies:

21-80 175% of the actual number of estimated
vacancies, subject to a minimum of 40;

81 and 150% of the actual number of estimated

above vacancies, subject to a minimum of 140:

Provided also that if the gualified candidates, after
consideration of their claims, are found not suitabile for
the post, the names of the next qualified candidates, to
the extent necessary, shall be considered:

Provided also that in respect of each reserved
vacancy to be filled up by the candidate belonging to the
Backward Class, Backward Class Muslms or the Most
Backward Class and Denotified Community or the
Scheduled Caste or the Scheduled Tribe, the names of
the first two gquaiified candidates belonging to the
Backward Classes, Backward Class Muslims or Most
Backward Classes and Denctified Communities or the
Scheduled Castes and Scheduled Tribes, as the case

may be, shall be considered, subject to their availabtlity
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and if the first two qualified candidates belonging to the
Backward Classes, Backward Class Muslims or Most
Backward Classes and Denoctified Communities or the
Scheduled Castes and Scheduled Tribes, as the case
may be, are found not suitable for the post, the claims of
the next two quaiified candidates belonging to that
reserved category shall be considered. No reserved
vacancy shall be left unfilled, except when no qualified
candidates in the seniority list in a class, category or
service belonging to that reserved category are
available for consideration. In respect of a vacancy to
be filled up by General Turn, the names of the qualified
candidates including thase belonging to the Backward
Classes, Backward Class Mustims, the Most Backward
Ctasses and Denctified Communities, the Scheduled
Ca=t~~ _..d the Scheduled Tribes in the seniority in a
.1ass, category of service shall also be considered:
Frovided also that in respect of filling up vacancies in
the post of Head of Department, the number of names
of gqualified candidates to be considered shall be fixed

as twice the number of vacancies plus three in the
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seniarity list in a class, category or service.

Explanation I.— The period of one year validity for
the list of approved candidates shall be reckoned from
the date of approval of the panel by the competent
autharity.

Explanation Il.— In respect of appointment to the
posts, which are under the purview of the Commission,
ternporary list may be drawn and published as aforasaid
with reference to the qualification on the date fixed for
the regular lists to meet out the exigencies of service
and to avoild administrative delay. Once a qualified
candidate is included in the temporary list with referance
to the qualification on the crucial date fixed for regular
list, his rights for temporary appointment should be
protected and he should not bhe overlooked in
preference to a person, who was not inciuded in the
temporary list as he was not qualified on the crucial
date, but subsequently qualified. The tempaorary list
shall be adopted for giving temporary appointments il
the regular list is approved and reqular appointments

are made with referance to the regular list,

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINA
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Explanation Hl— No temporary list shall be
prepared in respect of the posts for which the
consultation of the Commission is not required and the
list of names prepared, if any, shall be a regular one:

Provided aiso that wherever, advancement to Higher
termporary posts, under the scheme of “Flexible
complementing” has been provided, a panet of persons
who will be complsting ten years of satisfactory service
during the period from 1% June of a year to 31st May of
the next year and are suitable for advancement to the
next higher post, shall be kept ready every year so that
the advancement may be sanctioned on completion of
ten years of satisfactory service. Leave other than
extraordinary leave with out allowances should be taken
into account while computing the ten years period. The
period of ten years in the lower post will be reckonad
from the date of regular appeointment to that post, but
will exclude the periods of reversion. The panal so
prepared shall be utilised for promotion to higher posts

in the reguiar line, except in respect of posts, for which



38

TAMIL NADU GOVERNMENT GAZETTE EXTRAGRDIN

ARY

consuitation with the Commission is necessary for
preparing the panel for appomtment to higher posts n
the regular line.

Expilanation— The scheme of “Flexible
complementing” provides for advancement to the next
higher posts, on completion of ten years of satisfactory
service in the lowe! post.

{2) Where a candidate's name has been included
in the list of approved candidates for more than one
service, the appointing authority who proposes to
appeoint such a candidate first shall require him 1o elect
the service to which he wishes to be appointed. On
such election, the candidate’s name shall be removed
from the list or lists of approved candidates for the
service or services to which he does not wish to be
appointed.

{3) An approved candidate for any service or for
any class or category thereof who joins the Armed
Forces in connection with the National Emergency
before he is appointed to the service, class or category

for which he has been selected or a person who while
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on such miltary duty is selected for a civil post and
included in the list of approved candidates for
appointment to a service or class or category thereof
shali be appointed to such service, class or category on
his due turn with effect from the date on which he would
have been s¢ appointed, but for his absence an military
duty. With effect from the date on which he is so
appointed, he shall be eniitled to count the pericd of his
military duty towards probation on his civil post. He shalt
be deemed to have entered the time scale or pay band
apphcable 1o the civil post with effect from the same
date. The military duty shall count for increments to
which he shall be eligible in the time scale or pay band
in the same manner in which they would have been
admissible, if he had not taken up the military duty. On
discharge from miiitary duty, he shall, within a period of
six months from the date of such discharge, take up his
civil post and thereafter undergo such portion of the
period of prohation as remains after counting the period
of military duty under this sub-section. He shall also

undergo such training and pass such tests as may have
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been prescribed in the Special Rules for the said post,
within a period equal to the prescribed period of
probation or such ather pericd as may have been
prescribed in the said Special Rules from the date of
joining the civil post after discharge from military duty:

Provided that the time limit of six months referrad in
this sub-section shall not apply to a person who is
wounded while on military duty or as a result of such
duty is ctherwise rendered uniit 1o take up his civil post
within that time. Fe may take up his civil post after he is
declared on medical examination to be fit for duty, within
a period of two years or such further period as may be
granted by the appointing authority from the date of his
gischarge from military duty.

(4) The inclusion of a candidate's name in any list

of approved candidates for any class or category in a
saervice shall not confer an him any ¢laim to appointment
to the class or category in that service.

(9} If an approved candidate selected by the

Commission for appointment by direct recruitment fails

to join duty ordinarily within three months from the date



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 101

- —_— . —

of receipt of the order directing him to join duty or within
an earier date, if so specified by the appointing
authority in specia! circumstances, he shall forfeit his
right for appointiment to the post and his name shall be
removed from the approved list:
Provided that in special circumstances, the
appointing authority may extend the time limit referred
to in this sub-section up to six months for valid reasons:
Provided further that in exceptional circumstances, if
any candidate is allowed to join duty beyond the time
limit of six months, his seniority in that post shall be
fixed beiow the junior most candidate appointed to that
post in that service on the. date of his joining duty.
8. Every candidate for appointment 1o any service, Application fee
for recruitment.
who, In response to a notfication issued by the
Commigsion, makes an application, shall remit the fee
that may be prescribed by the Govarnment from time to
time:
Provided that this section shall not apply to a

candidate belonging to any of the Backward Classes,

who has taken a degree whatever may be the post or

Ex-l¥-1 (1973
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service with reference to which the application is made:

Provided further that this section shall not apply to a
candidate belanging to any of the Scheduled Castes or
Scheduled Tribes whatever may be the post or service
with reference to which the application is made:

Provided also that this section shall not apply to
candidates who have rendered war service:

Provided also that this section shall not apply to the
members of the Operation Subordinate Service and
work-charged  establishment of the Electrinity
Department who apply for the posts reserved for such
members only:

Provided also that this section shall not apply to the
members of the work-charged establishment under the
Electrical Engineer {General) who apply for recruitment
to the posts of Supervisors (Electrical}, || Grade, In the
Tamil Nadu Electrical Subordinate Service:

Provided also that the concession under the first
praviso shall be restricted to three free chances in the
case of candidates belonging to any of the Backward

Classes.
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Explanation.— The examination for each group will
be a combined one for the purpose of filling vacancies
in the services included in that Group A candidate may
apply to be admitted to all or any of the services in each
group if he wishes to be admitted as a candidate for
more than one service in the same group, he shall send
anly one application. But, if he wishes to be admitted as
a candidate for services in more than one group, he
shall send ane application for each group. He will be
required to pay the fees mentioned in this section one
for each group and will not be required to pay separate
feas for each service in a group for which he applies. I,
however, he apptes for more than one group, he will be
required to pay separate fees for each group:

Frovided also that this section shall not apply to Ex-
servicemen as defined in clause (j} of section 3. But, the
exemption herein grantec shall be restricted to two free
chances:

Provided also that this section shall not apply to a

Differently abled candidate:

ExIW-1 {1871—3a
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Provided also that this section shall not apply to
destitute widows defined in Explanpation | under
sub-section {8) of section 20.

9. Notwithstanding anything contained in the Special
Rules for varicus State and Subordinate Services,
where the normal method qf recrutment to any service,
class or category is neither solely by direct recruitment
nor solely by recruitment by transfer but is both hy direct
recruitment and by recruitment by transfer,—

(a) the proportion or order in which the special rules
concerned may require vacancies to be fited by direct
recruitment and by recrutment by transfer shai bhe
applicable only (o vacancies in the permanent cadre:

{b} a person shall be recruited direct only against
vacancy in such permanent cadre, and only if the
vacancy is one which should be filled by a direct recruit
under the special rules referred to in clause (a); and

(c) recruitment to all ather vacancies shall be made

by recruitment by transfer:

Method of
recruitment.
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Provided that any temporary post, which is in
existence for more than five years, shail be treated as a
permsa..ent post for the purpose of this section.

10. A vacancy in any service, class ar category not
being a wvacancy which shall be filed by direct
recruitment under the special rules referred to in clause
(a) of section 9 shall not be filled by the appointment of
a person who has not yet commenced his probation in
such service, class or category when an approved
probationer or & probationer therein is available for such
appointment.

11. {1} Probationers, approved probationers and full
members shall be discharged for want of vacancies in

the order of juniority.

(2} Full members, approved probationers and
probatoners who have been discharged for want of
vacancies shall be reappointed in vacancies which arise

in the order of seniority.

Right of
probationers and
approved
probationers to
re-appaintment.

Discharge and
re-appointment of
probationers,
approved
probationers and
full members.
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12. The absence of a member of a service from duty
In such service, whether on leave, or on foreign service
or on deputation or for any other reason and whether
his lien in a post borne on the cadre of such service is
suspended or not, shall not, if he is otherwise fit, render
fum ineligibie in his turn.—

(&) for re-appointment 1o a substantive or officiating
vacancy in the class, category, grade or post in which
he may be a probationer or an approved probationer;

(b) for promotion to a higher category in such
senvice;

(c} for appointment 1o any substantive or officiating
vacancy in another service for which he may be an
approved candidate, as the case may be, in the same
manner as if he had not been absent. He shall he
entitled to all the privileges in respect of appointment,
seniority, promoticn and appointment as full member
which he would have enjoyed, but for his absence,
subject to his completing satisfactorily the period of

probation on his return;

Members
absent from
duty.
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(d} for appointment to any substantive or officiating
vacancy in ancther service, If according to the
provisions govermning appointment to  such other
senvice—

(i} heis entitled tg such appointment; and

(i) the normal method of recruitment to such
ather service is by transfer from the service of which he
s a member or any class or categoery thereof:

Provided that a member of a service who is
appointed to anather service outside his regular line and
s continuing in that service beyond five years shali not
pe consigered for promotion or for appointment by
recruitment by transfer to a higher post in his regular
ine eventhough he is otherwise qualified for such
promotion or appeintment, unless he returns to the
former service and puts in a fresh service for a period of
not less than one year in the former service.

13. A member of a service, whao has been appainted
toc another service and is a probationer or approved
probationer tn the latter service, shall not he appointe

to any other service for which he may be an approved

Right to be a
probationer or
approved

’ probationer, in

wo or more
Services,
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candidate, unless he relinquishes his right in the latter
senvice.,

14. A member of a service, whenever selected by
direct recruitment for appointment in any other service
of the Government or in other State Governments,
Central Government, Universities, or any other quasi-
Government organisatians, shall hold the service right in
the farmer service for a period not exceeding one year
cnly from the date of relief from the former service:

Frovided that the persons appointed to the senvices
of other State Governments, Central Governiment,
Public Sector Undertakings, or Local Bodies,
Corporations, Universities or any other quasi-
government organisations, shall hold such service right
in their former services only if the pay, leave salary and
pensionary contributions for the said penod of one year
are paid by such other State Governments, Centrai
Government, Public Sector Undertakings, Local Bedies,
Corporations, Universities or any other quasi-
government organisations or by the individual

concernad.

Service right in
former service.
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15. Notwithstanding anything contained in the
Special Ruies for various State and Subordinate
Services regarding the maximum age limit for
appointment by direct recruitment, in the case of
appointment on compassionate grounds, the maximum
age limit shall be thinty five years of age in respect of the
sons ar the unmarried daughters and fifty years of age
in respect of wile or husband of the Government
servant, who died in harness while in service, or retired

from service on medical invalidation before attaining the

.age of fifty three years, as the case may be.

Explanation I.— For the purpose of considering the
maximum age limit, the date of death of the
Government Servant or the date of retirerment on
medical invalidation before he attains the age of fifty
three years, as the case may be, shall be taken into
account.

Explanation H.— The expression ‘'sons and
daughters’ in this section shall includes a widowed
daughter, divorced daughter, or a married daughter

deserted by her husband and living with the family of

Age concession
for appointment
on
compassionate
grounds.
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ihe deceased Government servant, a legally adopted
son or a legally adopted daughter, whose adoption was
made during the life time of the deceased Government
servant:

Provided that in respect of legally adopted son, it
shall be with effect on and from the 11™ March 1982; in
respect of legally adopted unmatrried daughter, it shall
he with effect on and from the 26" October 1983; in
respect of a widowed daughter or a divorced daughter,
4 shall be with offect on and from the 17" June 1891,
and in respect of a married daughter deserted by her
husband and living with the family of the deceased
Government servant, it shall be with effect on and from
168" July 1993:

Provided further that the widowed daughter or
divorced daughter or a married daughter deserted by
her husband and living with the family of the deceased
Government servant shall not be eligible to avail the
concession of appointment on compassionate grounds,
unless they are nominated in writing by the widow or

widower of the deceased Government servant.



. A ————

TAMIL NADU GOVERNMENT GAZETTE EXTRAOCRDINARY 111

16. Notwithstanding anything contained in this Act or
in the special rutes for various State and Subordinate
Services, other things being equal, preference shall be
given to the Quistanding Scouts for appointment 10 any
post by direct recruitment.

Expianation.— For the purpose of this section,
“Outstanding Scout” means a scout who has received
the award of the Prasident of india.

17. {1) Where it is necessary in the public interest
owing to an emergency which has arisen to fill
immediately a vacancy in a post borne on the cadre of a
service, class or category and there would he undue
delay in making such appointment in accordance with
the pravisions of this Act and the special rules, the
appointing authority may temporarily appoint a person,
who possesses the qualifications prescribed for the post
otherwise than in accordance with this Act and the said
rules:

Provided that no appointment by direct recruitment
under this section shall be made of any person other

than the one sponsored by the Gommission from its

- —

Employment
concession for
outsianding
Scouls.

Temporary
appointments.,
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regular or reserve list of successful candidates to any of
the posts within the purview of the Commissian:

Provided further that appointment by direct
recruitent under this section in respect of posts within
the purview of the Commission shall be made, only
where new posts with new qualifications are created
temporarily and where the Commission does not have a
regular or reserve list of successful candidates for
SpoNsoring.

(2) Where it is necessary to fill a short vacancy in a
post borne an the cadre of service, class or category
and the appointment of the person who is entitled to
such appointment under this Act and the special rules,
would invalve excessive expenditure on travelling
allowance or exceptional administrative inconvenience,
the appointing authority may appoint any other person
ﬁhb possess the qualifications, if any prescribed for the
said service, class or category.

(3} A person appointed under sub-section {1) shall
be replaced as soon as possible by a member of a

service of an approved candidate qualified to hold the
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post under this Act, and in any case, he shall not be
continued for a period of more than one year from the
date of his temporary appeiniment.

{4} Where it is necessary to appoint an officer
against whom an enquiry into allegations of corruption
or misconduct is pending, but no charge sheet has been
filed in the criminal case or where no charge under
s5ub rule (b) of rule 17 of the Tamil Nadu Civil Services
{Discipline and Appeal) Rules have been framed or no
proceedings before the Tribunal for Disciplinary
Proceedings is pending, the appointing authority may
appoint him temporarily pending enquiry into the
allegations against him.

(5) A person appointed under sub-sections (1), (2)
or (4) shall not be regarded as a probationer in such
service, class ar category or be entitled by reason only
of such appointment to any preferential claim to future
appointment to such service, class or category. The
sarvices of a person appointed under sub-sections {1},
(2) or {4) shall be liable to be terminated by the
appointing authority at any time without notice and

without any reason being assigned.
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(6) A petson appointed to any par-time post
created in liou of a whole time post borne on the cadre
of a service, class or categary shall not be regarded as
a probationer in such service nor shall be entitled by
reasoh only of such appointment to any preferential
claim to future appointmeni to such service, class or
category.

(7) Notwithstanding anything contained in this Act,
if and when a temporary post is created as addition to
the cadre of any service, class or category and the
holder thereot is required by the Government to
possess any special qualification, knowledge ot
experience, any person who possesses Such
qualification, Kknowledge or experience and is
considered to be best fitted to discharge the duties of
such post may, irrespective of other considerations, be
appoeinted to that post by the appointing authority, but
tﬁe person sc appointed shall not, by reason only of
such appointment, be regarded as a probationer in such

service, class or category nor shall he acquire any
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preferential right to future appointment to such service,
class or category.

18. (1} Where the posts are cutside the purview of
the Commission, recruitment shall be made by calling
for names of eligible candidates from the empiocyment
exchange besides inviting applications by giving
advertisements in two prominent dailies (one in
vernacular language)

Pravided that this sub-section shall not apply in the
case of appointments of dependants of Government
servants who die in hamess, or the Government
servants who retire from service on medical invalidation
before attaining the age of fifty three years .

(2) The candidates to be appointed shall be
selected on the basis of merit by the appointing
authority, or by an officer designated by the appointing
authority or by a Committee of Officers not exceading
three duly constituted by the appointing authority,
subject to the rule of reservation of posts wherever
applicable after subjecting the candidates to an oral
interview and, if necessary, a short written test which

can be evaluated in a short time.,

Recruitment to
posts, which are
outside the
purview of the
Commission.
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19. (1) When in the opinion of the Government, Appointment by

agreement.
special prowvisions ingonsistent with any of the
provisions of this Act or of any other rules made under
the proviso to Aricle 309 of the Constitution or
continuing by Article 313 of that Caonstitution (hereinafter
referred to in this section as the said rules) are required
in respect of conditions of service, pay and allowances,
pension, discipline and conduct with reference to any
particular post, or any of them, it shall be open to the
Government to make an appointment to such post
ctherwise than in accordance with this Act or the said
rules and to provide by agreement with the person so
appointed for any of the matters in respect of which in
the opinion of the Government special provisions are
required to be made and 1o the extent to which such
provisions are made in the agreement, nothing in this
Act or the said rules shall apply to any person so
appointed in respect of any matter for which provision is
made in the agreement:

Frovided that in every agreement made in exercise

of the powers conferred by this section, it shall further
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be provided that in respect of any matter in respect of
which no provision has been made in the agreement,
the provisions of this Act or of the said rules shall apply.

(2) A person appeinted under sub-section (1) shall
not be regarded as a member of the service in which
the post to which he is appointed is included and shall
not be entitied by reason only of such appointment to
any preferential claim to any other appointment in that
sarvice or any other service.

20. (1) The minimum general educational qualification
wherever referred to in the special rules shall mean the
qualthcation specified in Schedule-lIl.

(2) Where the special rules for any service prescribe
the possession of the minimum educational qualification
referred to in sub-section (1) as a qualification for
appointment as full member in such service, or in any
class or categary thereof or for promotion to any other
class or category in such service or for appointment by
fransfer 10 any other service, a person who is already a
member of a service who does not possess the

minimum general educational qualification, but who is

Ev.U.d (18Tad

Qualifications.
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certified by the head of the department concerned fo be
otherwise deserving of appointment as full member or
promotion or transfer, as the case may be, shall be
deemad to possess the minimum general educational
qualification, if he appears for the examination of the
5.5.L.C. Standard conducted by the Commission and

obtains the minimum percentage of marks specified

below:—

Subject for the Minimum percentage of

Examination marks

(1} English 35

(2} (General 35
knowledge

Provided that persons in service without adequate
knowledge of Tamil or whose knowledge of Tamil is not
of such standard as to write the examinations referred
to in this sub-section in Tamil may write them in any one
of the languages, namely, Telugu, Malayalam,
Kannada, Urdu or Hindi and they need not pass the
language test in Tamil on their appointment to higher

post by transfer or promation.
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(3) The rule relating to possession of Minimum
General Educational Qualification will not be relaxed in
any case of appointment to a higher post from a lower
post.

(4) No person shall be eligible for appeintment to
any service by direct recruitment unless he satisfies the
Commission in cases where the appointment has to be
made in consultation with it or the appointing authority,
in other cases—

{i} that his character and antecedents are sﬁch as
to qualiﬂ him for such service,

{ii} that such a person doees net have more than ona
wife fiving ar if such a person is a woman, that she is
not marned to any person who has a wife living;

(i} that such a person satisfies the age prescribed
in the special rules on the first July of the year in which
the vacancy is notified; and

(iv) that, notwithstanding anything contained in the
special rules, such a person aiso possesses the
qualifications including experience prescribed for a post,

on the date of notification of the vacancy:

EFx-lY=1 1197 fr==d &
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Provided that the candidates who have written the
hnal year degree examination shall be admitted to the
prebminary examination for recruitment to the posts
included in Group ' Service conducted by the
Commissicn, subject to the condition that such
candidates shall produce proof of having passed the
degree examination, with their application for the main
written examination, failing which they will not .be
admitted to the main written examination.

{5) No perscn shall be eligible for appoiniment o
any service by direct recruitment unless he satisfies the
appointing authority regarding his physical fitness for
the post for which production of physical fithess
certificate is prescribed, whether such post is within or
outside the purview of the Commission:

Provided that Differently abled persons may be
appointed if the defect is not such as it would render the
candidates unfit for efficiently discharging the duties
attached to the post and their fitness for service is
assessed on the basis of the nature and degree of their

disability and their functional capacity relating to the job

which they seek.



(6) {a) No person shall be eligible for appointment
to any service by direct recruitment, unless he has
completed eighteen years of age on the first July of the
yaar in which the vacancy is notified.

(b) No person shalt be eligible for appointment
lo any service on compassionate grounds, unless he
has compieted eighteen years of age on the date of
submission of application, to the appropriate authority
within the period of three years from the date of death of
the Government servant.

{7} A candidate for appointment to a post under the
State shail be,—

(a) a citizen ot india, or

(b} a subject of Nepa!, or

(¢} a subject of Bhutan, ar

(d) a perscn of indian orngin who has migrated
from Pakistan, Myanmar, Sn Lanka, or East African
Countries of Kenya, Uganda, the United Republic of
Tanzania, Zambia, Malawi, Zaire and Ethiopia with the

intention of permanentty setiling in india:
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Frovided that a candidate specified in clauses (b), (c)
and (d) shall be a person in whose favour a certificate of
eligivility has been given by the Government:

Provided further that a candidate in whose case a
certificate of eligibility is necessary may be admitted to
an  examination or interview conducted by the
Commission or other recruiting authority and he may
also provisionally be appointed su bject to the necessary
certificate being given to him by the Government.

{8) The maximum age limit prescribed in the special
rules shall not E;pplyu—

(i} to the appointment of a candidate belenging to
any of the Scheduled Castes, Scheduled Tribes,
Backward Class Muslims, Backward Classes, Most
Backward Class or Denotified communities or of
destitute widows of all castes to a post included in a
service for which the special rules prescribe a
qualification lower than g degree of any University
recognized by the University Grants Commission, if

such candidate possesses g general educational
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quaiification which is higher than that referred to in sub-
section (1) and he is otherwise qualified for
appointment; or

i) to the appointment to a post included in a
service of a candidate belonging to any of the
Scheduled Castes, Scheduled Tribes, Backward Class
Muslims, Backward Classes, Most Backward Classes
and Denotified communities or of destitute widows of ali
castes who holds a degree of any University recognized
by the University Grants Commission, if the degree he
holds is not lower than the degree prescribed in the
special rules for appointment to such post and if he is
otherwise qualified for appointment:

Provided that, for direct recruitment to a post
included in a service for which the minimum qualification
required is not higher than the minimum general
educational qualification, the age limit prescribed shall
be increased by five years in respect of candidates
belonging to Scheduled Castes or Scheduled Tribes or
in respect of destitute widows of all castes, who do not

possess a general educational qualification, which is
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higher than the minimum general educational
gqualification:

Provided further that for direct recruitment to a post
included in a service for which the minimum qualification
required is not higher than the minimum general
educational qualification, the age limit prescribed shall
be increased by two years in respect of candidates
belonging to Backward Class Muslims, Backward
Classes, Most Backward Classes or Denotified
Communities, who do not possess a general
educational qualification, which is higher than the
minimum general educational qualificatior,

Expianation |.— (i) For the purpose of this secticon,
“destitute widow” shall mean a widow whose total
monthly income from all sources shall not be more than
Rs.4,000/- (Rupees four thousand only) including any
family pension ar other receipts including income from
private practice in the case of professionals, but shall
not include a divorcee.

(i) A "destitute widow" shall include a candidate

horn outside the State of Tamid Nadu and became a
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widow after her marriage toc a person belonging to the
State of Tamil Nadu and residing permanently in the
State of Tamil Nadu and shal aiso inciude a candidate
born in the State of Tamil Nadu and became a widow
aftter her marriage to a person belonging to any other
State and setfled permanently in the State of Tamil
Nadu , but shall not include a candicate belonging to
other State not covered under the above said
categories.

(i} Every candidate claiming to be a “destitute
widow" shall produce a certificate in the Form specified
in Schedule-X, from the Revenue Divisional Officer or
the Assistant Collector or the Sub-Collector concerned.

Explanation Il.— (i} For the purpose of clause {i) of
sub-section (B), a pass in the Pre-University
Examination or Higher Secondary Examination or
Diploma awarded by the State Board of Technical
Education and Training, Tamil Nadu or by any Institution
or Board recognised by the Government or any other
State Government or the Central Government shall be

deemed to be a qualification higher than that referred to
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ﬂ

in sub-section (1).

{ii} To the appeintment, in special circumstances to
be recorded in writing, of a person selected for
appointment to one service or a class or category
thereof to another service or a class or category thereof,
the qualifications prescribed for appointment to which
are identical with those prescribed for appointment to
the former service, class or category.

(9) (1) In the case of a candidate who has rendered
war service, the period of his war service shall be
excluded in computing his age for appointment;

(i) A candidate who is appointed temporarily
under sup-section (1) of section 17 and takes up military
duty shall, on discharge from such military duty, be
entitled to deduct the period of his military duty for the
purpose of computing his age for appeintment; and

(i) A candidate who is appointed temporarily
under sub-section (1) of section 17 and takes up duty in
General Reserve Engineer Force under the Border
Roads Deveiopment Board of the Central Government

shall, on discharge from such service on completion of
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their tenure as stipulated by the Central Government, be
entitted to deduct the period of his service, in the
General Reserve Enginesr Force for the purpose of
computing his age for appeintment, provided they had
put in at least six months service in the General
Reserve Engineer Force.

(10) In the case of extra temporary employees
dlready discharged or facing retrenchment from the
Census Organisation in the State, a period of three
years shall be excluded in computing their age for
appointment, provided they have rendered temporary
service of not less than six months in the Census
Organisation in the State:

Provided that persons availing themselves of the
cencession under this sub-section shall be eligible for
only one chance to appear for the competitive
examination conducted by the Commission.

21. (1} Ne persen shall be eligible for appointment to
any service by direct recruitment unless he has an
adequate knowledge of the official language of the

State, namely, Tamil:

Linguistic
qualification.
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Provided that a person, being otherwise qualified for
appeintment to the post to which recruitment is to be
made, may apply for recruitment to the post, despite the
fact that, at the time of such application, he does not
possess an adeguate knowledge of Tamil.

Explanation.— For the purpose of this section, a
person shal be deemed to have an adequate
knowledge of Tamil, it—

() in the case of a post for which the educational
qualification prescribed is the minimum general
educational qualification and above, he has passed the
S.5.L.C. Examination or its equivalent examination with
Tamil as one of the languages; or studied the High
School Course in Tamil medium and passed the
S.8.L.C. Examination or its equivalent examination in
Tamil medium; or passed the Second Class Language
Test in Tamil conducted by the Commission.

(i) in the case of a post for which the educational
qualification prescribed is VIl Standard and above, but
below 5.5.L.C., he has studied in Tamil medium in

those standards or passed the Language Test in Tamil
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referred to in sub-section (1) of section 22: and

(iii} in the case of a post for which the educational
qualification prescribed is below VIl Standard, he has
studied in Tarml medium in those standards or passed
the oral test in Tamil referred to in sub-section (2) of
section 22,

{2) EBEvery such candidate as is referred to in the
proviso to sub-section (1) shall, if selected and
appointed on or after the 9" February 1996, pass the
Second Class Language Test in Tamil conducted by the
Commission, or pass the language Test in Tamil
referred to in sub-section (1} section 22 conducted by
the appointing authority or pass the oral test referred to
in sub-section (2) of section 22 conducted by the
appeointing authority, as the case may be, within a
pericd of two years from the date of his appointment. If
he fails to pass the said Language Test within the said
period of two years, he shall be discharged from
sSenvice.

(3) The syllabus far the Second Class Language
Test in Tamil referred o in this section shall be as

specified in Schedule-1V,



130 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

22. (1) A language test of the standard for VIl Language Test.
Standard, shail be conducted by the appaointing
authority for those whose educational qualification is VI
Standard and above, but below S.5.L.C. and for those
who do not possess an adeguate knowledge of Tamil,

as spectied below,—

ftem of Maxim Minimum Aggre Duration of
Syliabus  um marks for gate test.
marks a pass marks for
a pass
(1) (2) (3) {4) (5)
Part | — 60 24 50
Dictation
of half a
page
typed
rmatter
Part tf — 40 16 10 minutes
Reading

(2) An oral test of the standard for IV Standard
shall be conducted by the appointing authority for those,
whose educational qualification is below VIl Standard
and for those who do not possess an adequate
knowledge of Tamil to find out whether a person is able

to converse freely and fluently in Tamil,
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23. Where the special rules for a service prescribe Special

_ _ provisions
any of the degree specified in column {1) of the Table relating to certain

below as a special qualification for appointment to any degrees.
post included therein, a person who holds the degree
specified in the carresponding entry in columnn (2)
thereof, shall, except where a contrary intention appears
from the said special rules, be deemed to possess the
said special qualification.
THE TABLE
{1) (2)
(1} B.A.(Hons} B.Com. (Hons} or M.Com. degree

or B.Sc, of any University recognized by

(Hons.) or the University Grants

M.A, or M.5c. Commission.

degree,

{2) B.A.orB.Sc, (i B.Com., degree of any

degree. University recognized by the
University Grants
Commission.

(i} B.O.L.of Annamalai
University.

{iiy B.B.A. of Madurai-Kamaraj
University.

(iv)  B.Litt. of Madras University.
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(3} B.A., B.5c, (i) B.0O.L. of Annamalai
of B.Com. University.
deqgree.

(il B.B.A.of Madurai Kamaraj
University.

(i) B. Litt. of Madras University

(v) B.B.M. and B.Litt. of
Bharathiar University.

24. Where a probationer has, before he commenced
his probation, already acquired any special qualification
ar passed any special test prescribed by the special
rules, or has acquired such other qualification as may
be considered by the Government or by the appointing
authority with the approval of the Gevernment to be
equivalent 1o the said special qualification or special
test, he shall not be required to acquire such speci-al
qualification or to pass such special test again after the
commencement of his probation.

25. No person shall be eligible for appointment 1o
any service, class, category or grade or any post borne
on the cadre thereof unless he,—

(&) possesses such special qualifications and has
passed such special tests as may he prescribed in that

behalf in the special rules; or

Exemption from
special
qualification to
be acquired or
special test to
be passed
during
probation.

Special
qualifications.
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(b) possesses such other gualifications as have
been declared to be higher than or equivalent to the
said special qualifications or special tests—

(t} by the Government in consultation with the
Committee constituted under the Chairmanship of the
Chairman, Tamil Nadu Public Service Commission for
the purpose, in cases where the appointment has to be
made in consultation with the Commission: and

(i} by the Government or by the appointing
authority with the approval of the Government in other
cases.

Explanation I— |n cases where the special rules
prescribe a diploma or a degree or a posi-graduate
degree as a qualification for appointment, then —

(a) a diploma obtained, after completion of
5.5.L.C. or Higher Secondary Course [10+3 (3 Years
Diplomaj] or [10+2+2 (Lateral Entry)); or

(k) a degree obfained, after completion of S.8.L.C.
and riigher Secondary Course (10+2+3 or more); or

(c) a postgraduate degree obtained, after

completion of 5.5.1.C., Higher Secondary Course and a
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degree (10+2+3+2 or 3) from any University or
Institution, recognized by the University Grants
Commission shall be recognized as the qualification.

Explanation . — In cases wheare the special
ruies prescribe a diploma in a particular subject as
agualification, then, a degree in that subject shall be
deemed to be a higher qualification.

Expianation M.— In cases where the special
rules prescribe a period of practical or other experience
in addition to educational or technical qualification, for
an appointment, such a period of practical or other
expernence, as the case may be, should have been
acquired after obtaining the educational or technical
qualification prescribed for such appointment unless
otherwise specified in the special rules.

26. (1) Women alone shall be appointed to a post in
any instiiution or establishment specially provided for
them:

Provided that men may be appointed, it suitable and

qualified women are not available for such appointment.

Appointment of
WOMmen.
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(2} A minimum of thirty per cent of all vacancies
which are to be filled through direct recruitment shall be
set apart for women candidates irrespective of the fact
whether the rule of reservation of appoiniment applias
to the posts or not. In respect of the posts to which the
rule of reservation of appeointment applies, thirty per
cent of vacancies shall be set apart for female
candidates following the reservation for Scheduled
Castes and Schedules Tribes, Backward Class
Muslims, Backward Classes, Most Backward Classes or
Denatified communities and General Turn. Women
candidates shall also be entitled to compete for the
remaining seventy per cent of vacancies along with
male candidates:

Provided that in the case of direct recruitment to the
posts with Grade Pay which does not exceed rupees
two thousand and eight hundred, ten percent of
vacancies out of the thirty per cent vacancies set apart
for women shall be set apart for destitute widows and

the first vacancy in every ten vacancies set apart for
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destitute widows and the first vacancy in every ten
vacancies set apart for women in each categary,
namely, the General Turn, Backward Class Muslims,
Backward Classes, Most Backward Classes or
Denotified Communities, Scheduled Castes or
Scheduled Tribes shall be set apart for destitute
widows. If no qualified and suitable destitute widow is
available, then, the turn so set apart for destitute widow
shaill go to the women {other than destitute widow)
belonging to the respective category.

Explanation.— In this secticn, "destitute widow”
shall have the same meaning as in Explanation-l under
sub-section (8) of section 20.

(3} Every candidate claiming to be a “desiitute
widow” shall produce a certificaie in the form specified
in Schedule-X from the Revenue Divisional Officer or
the Assistant Collector or the Sub-Callector concerned,

(4) Selection for appointment under this section
shall be made in the order of rotation specified In

Schedule-VIIi,



(5) it a qualhfied and suitable woman candidate
beionging to Scheduled Castes, Scheduled Tribes,
Backward Class Muslims, Backward Classes, Most
Backward Classes or Denotified Communities or
General Turn is not availabie for selection for
appointment in the turn allotted for women in the cycle,
then, the turn so allotted shall go to a male candidate
within the respective category. In respect of the posts to
which the rule of reservation of appointments does not
apply, then, the turn so aliotted shaii go to the next male
candidate.

27. Where the special rules lay down that the
principle of reservation of appciniments shail apply fo
any service, class or category, selection for appointment
thereto shall be made on the following basis:—

(a) The unit of selection for appointment, for the
purpose of this section, shall be twa hundred, of which
thirty six shall be reserved for the Scheduled Castes
including six offered to Arunthathiyars on preferential

basis amongst the Scheduled Castes, two for the
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Reservation of
appointments.
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Scheduled Tribes, fifty three for the Backward Classes
{other than Backward Class Muslims, Most Backward
Classes and Denotified Communities), seven for the
Backward Class Muslims, forty for the Most Backward
Classes and the Denctified Communities and sixty two
shall be filled on the basis of merit:

Provided that if even after filling up of the required
appointments or posts reserved for Arunthathiyars
amongst the Scheduled Castes in Schedule-V, if more .
number of qualified Arunthathiyars are available, such
excess number of candidates of Arunthathiyars shall be
entitted 1o compete with the other Scheduled Castes in
the inter-se-merit among them and if any appointment
or post reserved for Arunthathiyars remain urrhlled for
want of adequate number of qualified candidates, it
shall be filed up by Scheduled Castes other than
Arunthathiyars.

{5}] Out of the total number of appointments
reserved in the categories referred to i clause (a), in
the case of appcintment made by direct recruitment,

ane per cent in each such category shall be separately
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reserved for the blind, deaf and orthopaedically
challenged candidates and the appointment shall be
made in the turn and in the order of rotation specified in
Schedule-VI:

Provided that the appointment of Differently abled
candidates, against the reserved turns shall be subject
to availability of such candidates:

Provided further that if no qualified and suitable
candidate is available from a particular category of
differently abled, namely, the blind, the deaf or the
orthopaedically challenged, the vacancy shall be filled
up by candidates belonging to any of the other two
categories. This shall, however, be subject to the third
proviso fo this clause;

Provided also that in the teaching posts of School
Education Departrment, Adi Cravidar and Tribal Welfare
Department, Social Welfare Department and Backward
Classes and Most Backward Classes Department,
besides orthopaedically challenged, the reservation
for the blind shail be two per cent, and there shall be

no reservation for the deaf in the non-teaching
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posts in  the above Departments, besides
orthopaedically chailenged, the reservation for the deaf
shall be two per cent, and there shall be no reservation
for the blind:

Provided also that if no qualified and suitable
difterently abled candidate belonging to Scheduled
Caste or Scheduled Tribe or Most Backward
Class/Denctified Community is available for selection
for appointment against the reserved turn, such turn
shail be filled up by a candidate other than differently
abled belonging to that category and if no such
candidate is available in that category for selection for
appoiniment against the reserved turn, then, such turn
shall be carried forward as provided in clause (d):

Provided also that in the case of appointment of
candidates belonging to Backward Classes {other than
Most  Backward Classes/Denotified Communities),
Backward Class Muslims or in the case of appointment
of candidates on the basis of merit, if no qualified and
suitable differently abled candidate is avaitable for

selection for appointment against the reserved turn,
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such turn shall be filled up by a candidate other than
Differently abled beionging to that category and if no
such candidate is available in that category for selection
for appeointment against the reserved turn, such turn
shall be allowed to lapse:

Provided aiso that in so far as the Executive Posts
are concerned, the reservation for Differently abled
candidates shall be made applicable in respect of
suitable posts in Groups ‘A’ and ‘B’ as identified in the
list approvec by the Government and to all posts in
Groups ‘C' and ‘D’ , subject to the condition that the
Differently abled candidate shall, before appointment,
produce a certificate of physical fitness from the Medical
Board to the effect that his handicap wili not affect the
performance of the job to which he has been selected:

Provided alsc that if the vacancies notified are
identified suitable for only any two of the three
categories of the differently abled, namely, blind and
deaf or deaf and orthopeadically challenged or blind and
orthopeadically challenged and if the total number of

vacancies meant for the ineligible category of the
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differently abled is even, it shall be distributed equally
between the other two eligible categories, or if the said
total number of vacancies is odd, the extra vacancy
shall be allotted to either of the two eligible category of
differently abled, which has higher population as per the
latest census:

Provided also that if the wvacancies notified or
identified sutable for only ane category of Differently
abled, then, the entire three per cent vacancy shall be
allotted to that particular category of differently abled.

(€) Out of the total number of appointments reserved
in the categories referred to in clause (a}, in the case of
appointment made by direct recruitment to Group 'C'
posts, five per cent in each such category shall be
reserved for Ex-servicemen and subject to availability of
such candidates, the appointment shall be made in turn
and in the order of rotation as specified in Schedule-V|;

Frovided that i no gualified and suitable
Ex-servicernan bhelonging to a particuiar category is
available for selection for appcintment against the

reserved turn, such turn shall be filled up by a candidate
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other than an Ex-servicermman but belonging to the
particular category and if no such candidates is
available even in that category for selection for

appointment against the reserved turn, such turn shal

be carried forward as provided in clause (d).

{d) The claims of members of the Scheduled Castes,
the Scheduled Tribes, the Backward Classes (other
than Most Backward Classes/Denotified .Gnmmunitias],
Backward Class Muslims and the Most Backward
Classes/Denctified Communities  shall alé.u be
considered for the thirty one appointments, which shall
be filed on the basis of merit and where a candidate
betonging to a Scheduled Caste, Scheduled Tribe,
Backward Class (Other than Most Backward
Class/Denotified Community) Backward Class Muslims
or Most Backward Class/Denotified Community is
selacted on the basis of merit, the number of posts
reserved for the Scheduled Castes, the Scheduled
Tribes, the Backward Classes {other than Most
Baciward Classes/Denotified Communities), Backward

Class Muslims or the Most Backward Classes/

i
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Denotified Communities, as the case may be, shall not
in any way be affected.

(e) Selection for appointment under this section shall

be made in the order of rotation specified in
Schedule-V.
Explanation — The vacancies arising cn and from the
29" April 2009 shall be filled up as per Schedule-V and
all selecticns for appointment shall be started afresh
fram serial number ¢ne in the said Schedule-V with
effect on and from the said date:

(f} If quatfied and suitable candidates belonging to
any of the Backward Classes, Backward Class Muslims
inctuding the Most Backward Classes and Denatified
Communities are not availabie for selection for
appointment by recruitment by transfer or by promotion
in the turns allotted tc them, the turns so allotted shall
lapse and the selection for appointment for the
vacancies shall be made by the next turn in the order of
rotation:

Provided that if qualfied and suitable candidates

belonging to any of the GScheduled Castes and
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Scheduled Tribes are not available for selection for
appointment by recruitment by transfer or by promotion
in the tums allotted to them in the cycle, the turns so
alictted to them shall not lapse and the number of
candidates 1o be selected in that recruitment shall be
reduced by the number of candidates belonging ta
Scheduled Castes and Scheduled Tribes not available
for selection against the turn adotted to them. The
unfilled vacancies reserved for the Scheduled Castes
and Scheduled Tribes to be filled by recruitment by
transfer or by promotion shall be carried over ta four
consecutive  recruitment  years, namely, year of
recruitment plus three subsequent recruitment years.
The selection for appointment to the vacancies in the
next recruitment shall be made first for the carried over
turns and then the normal rotation shall be followed. If
quatified and suitable candidates belonging to any of the
Scheduled Castes and Scheduled Trihes are not
available for sefection for appointment by recruitment by
transter or by promotion even thereafter, the vacancies

reserved for those categories shall first be dereserved
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by cbtaining the orders of the Government before filling
themn by candidates in the next turn in the order of
rotation;

Provided further that the normal numbear of
vacancies reserved for the candidates belonging to the
Scheduled Castes and Scheduled Tribes and the
carried forward vacancies as specified in the first
proviso shall not exceed fifty per cent of the total
number of vacancies for a particular recruitment. If there
be two vacancies only, ane of them shall be treated as a
reserved vacancy. If there be one vacancy only, it shall
be treated as unreserved. The surplus of the fifty per
cent shall be carried forward to the subsequent
recruitment, subject to the condition that the vacancies
carried forward do not become time barred due to their
continued existence for more than three years.
Selection for appointment to the earliest carried forward
vacancies shail be made first:

Provided also that in the case of selection for
appointrment by direct recruitment, with effect on and

from the 1* April 1989, there shall be a ban on
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dereservation of vacancies reserved for the candidates
helonging to any of the Scheduled Castes and
Scheduled Tribes, Most Backward Classes and
Denotified Communities to be appointed by direct
recruitment. But, the above ban on dereservation of
vacancies shall not be applicable to the vacancies
reserved for the Backward Classes (other than Most
Backward Ciasses and Denctified Communities),
Backward Class Muslims and, therefore, i qualiﬁgd and
suitable candidates helonging to any of the Backward
Classes (other than Most Backward Classes and
Denctified Communities), Backward Class Muslims are
not avallable for appointment, the turn so alloted to
them shall lapse and the vacancy shall be filled by the
next turn in the order of rotation. if sufficient number of
qualified and suitable candidates belonging to any of the
Scheduled Castes and Scheduled Trihes, Most
Backward Classes and De-notified Communities are not
avallable for selection for appointment for the vacanagies
reserved for them by direct recruitment in the first

attempt of recruitment, then, a second attempt shall be
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made for selection of the candidates belonging to the
respective communities by direct recruitrﬁen*t in the
same recruitment year or as early as possibie before
the next direct recruitment for selection of candidates
against such vacancies. M the required number of
candidates belonging to such communities are not
available even then, the vacancies for which selection
could not he made shall remain unfilled until the next
recruitment year treating them as “backlog” vacancies.
In the subsequent year, when direct recruitment is made
for the vacancies of that year, namely, the current
vacancies, the “backlog” vacancies shall also be
announced for direct recruitment, keeping the vacancies
of the particular recruitment year, namely, the current
year vacancies and the "backloeg” vacancies as two
distingt groups as illustrated in Schedule-IX. The
selection for appointment for next direct recruitment in
shall be made first for the "backlog” vacancies and then
the normal rotation shall be followed:

Provided also that, in exceptional cases, for posts in

Groups A and B for which suitable candidates belonging
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tc the Scheduled Castes, Scheduled Tribes, Most
Backward Classes or Denotified Communities are not
available against the respective reserved vacancies and
the non-filing up of posts causes hardship for running
the administration, the Government may grant
exemption from carrying forward of such vacancies and
the procedure therefor shall be as specified in
achedule-IX:

Provided also that when a candidate selected for
appointment against a vacancy for Scheduled Castes,
Scheduled Tribes, Most Backward Classes / Denatified
Communities, Backward Classes, Backward Class
Muslims or General Turn, does not join duty in the post
far which he is appointed or his provisional selection far
that post is cancelled for any reason, a candidate in his
place shall be appointed from the respective category
and in accordance with the ranking from the reserve list:

Provided also that the candidates appointed from the
reserve list shall be placed below all the candidates
appointed from the regular list in the same order in

which the vacancies have arisen:

W-1-Exi1gry o
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rProvided also that the reserve list shall be operated
even against the vacancies caused due to the fact that
the candidates have joined duty, but left thereafter while
the reserve list is in force,

(@) Notwithstanding anything contained in this

section and in the 3pecial Rules for various State and

Subordinate Services, the rule of reservation shall not
apply to the appointments on compassionate grounds.
(h} Notwithstanding anything contained in this
section, in order to restore the representation of
Scheduled Castes and Scheduled Tribes in a service,
where their representation is less than eighteen per cent
and one per cent, respectively, each department shall
furnish such vacancies ftreating them as shortfall
vacancies of Scheduled Castes and Scheduled Tribes
in the lowest level of posts in each of the Groups AB.C
and D, besides the posts of Junior Assistants, Typist
and 3teno-Typist Grade Il in the Tamil Nadu Ministerial
Service and the Tamil Nadu Judicial Ministerial Saervice,
to the Government and the Government, in turn, shall

inform the same to the recruiting agencies for notifying
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the wvacancies for direct recruitmert as a one time
measure:
Provided that reservation for women, Differently
abled persen and Ex-servicemen shall not apply to the
said recruitment.
28. (1) If a person appointed temporarily sither under Date of

commencement of
sub-gection (1) or sub-section {2} of 17 to fill a vacancy probation of

persons first
appointed

accordance with the provisions gqoverning the temporarily.

in any service, class or category otherwise than in

appointment thereto, such vacancy being a vacancy
which may be filed by direct recruitment, is
subsequently appointed to the service, class or
category, he shall commence his probation, if any, in
such category either from the date of his first temporary
appointment or from such subsequent date, as the
appointing authority may determine, If the post is ons to
which appeointment may be made by transfer, and the
person who had been appointed thereto either under
sub-section {1) or sub-section (4) of section 17 is
subsequently recruited thereto by transfer and included

In the list of approved candidates, the appointing

r-1-Ext197}1—86a
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authority may, in his discretion, allow such person to
commence his probatton, if any, from the date of his first
temporary appointmeant or from such subsequent date,
as the appointing authority may determine:

Frovided that the date so determined by the
appointing authority to commence probation in this
section, shall not be earlier than the date of
commencement of probation of the junior most person
already in service:

Provided further that on the date so determined hy
the appointing authority to commence probation in this
section, the person shalli not only possess all the
qualifications prescribed for appointment to the service,
but also be fit for inclusion in the list of approved
candidates drawn up by the Commission aor the
appointing authority, as the case may be.

(2) A person who commences probation upder
sub-section {1} shall also be eligible to draw increments
in the time scale of pay or pay band applicable to him
from the date of commencement of his probation.

Where commencement of prebation is ordered from a
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date earlier than the date of the order and if this had nat
been enabled by relaxation of any ruile, he shall draw
increments, including arrears, in the time scale of pay or
pay band applicabie 10 him from such earlier date. The
appointing authority shall inciude a provision to this
effect white issuing orders in all such cases.

29. (1) A probationer in a service or a class of
category of service shall be eligible to count for
probation, his service, if any, performed otherwise than
it a substantive capacity on regular appointment to
another service in accordance with the rules if the
normal method of recruitment to the latter service is,
according to the rules, by transfer from the former
service or the class or category thereof, as the case
may he.

(2) A probationer in any category of a service Qr
class of a service shall be eligible to count for probation,
his service, it any, performed otherwise than in
substantive capacity on regular appointment to a higher

category of the same service or class of service, as the

case may be:

Service in a
differant service
counting for
probation.
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Provided that nothing contained in this éuh-sactinn
shall be construed as authurising.the promotion of a
probationer in a category to a higher category in
contravention of section 41.

(3) A probationer in one service who is appointed
tempaorarily to another service, under sub-section (1) or
sub-section {4) of section 17 shall be entitled to count
towards his probation in the former service the period of
duty performed by him in the latter service during which
he would have held a post in the former service but for
such temporary appointment.

{4) A prohationer in any category of a service who
ts promoted temporarily under the provisions of section
4¥ to a higher category in the same service shall be
gntitled to count towards his probation, if any, in the
former category the period of duty performed by him in
the latter category during which he would have held a
post in the former category but for such temporary

promaotion.
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(5) Tha periog af military duty of a probaticner shall
count towards his probation in the post held by him prior
to his jaining military duty; it shall also count towards his
probation in the post to which he may be appointed
under section 12.

(6} A prebationer in a cateqory or class of a service
whe IS or has been deputed to foreign service shall be
entitled 1o count towards his probation in that particular
category or class of the former service, the period of
duty performed by him under foreign service during
which he would have held a past in the former service:

Provided that the scaie of pay or pay band applicabie
to the post in foreign service is either equal or higher
than that applicable 10 the post in the parent department
and that the duties and respansibilities of the posts are
comparable.

30. A probationer shalt be eligible for sanction of
increments on normal dates irrespective of declaration
of satisfactory completion of probation, subject to the

provisions in section 33 so far as it relates to extension

Completion of
probation and
drawal of
arrears of
increment.



156

TAMIL NADU GOVERNMENT GAZETTE EXTRAGRDINARY

of probation on the grounds of unsuitability. In cases
where the probationer is to acquire any special
qualification or 1o pass any prescribed test within the
period of probation, or within the extended period of
probation referred to in section 33, the first increment, in
case where the period of probation is one year and the
second increment, in case where the period of probation
IS two years, shall be sanctioned only after acquiring the
qualification or passing the test.

31. (1) Where the special rules of any service
prescribe a pericd of probation for appointment as a full
member of the service, or where such period of
probation has been extended under section 33, the
appointing authority may, at any time before the expiry
ot the prescribed pericd of probation or the extended

period of probation, as the case may be—

(I} discharge a probationer from the service for
want of a vacancy; or

(i) at its discretion, by order, either eﬁend the
period of probation of the probationer in case the
probation has not been extended under section 33 or

terminate his probation and discharge him from service

Termination or
extension aof
probation.
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after giving him a reascnable opportunity of showing
cause against the proposed termination of probation:

Provided that where a probaticner has been given
reascnable opportunity of showing cause against the
impositton on him of any of the penalties specified in
clauses (w), (vi), {vii) and (viii) of rule 8 of the Tamil
Nadu Civil Services {Discipline and Appeal) Rules and
at the conclusion of the disciplinary proceedings a
fentative conclusion is ariived as to terminate his
probation, a further opportunity of showing cause
specifically against termination of his probation need not
be given to him.

(2} If within the period of probation, a probationer
fails to acquire the special qualification or to pass the
special test if any, prescribed in the special rules or t0
acquire such other qualification as may be declared by
the Government or by the appointing authority with the
approval of the Government to be equivalent to the said
special qualfication or special test, the appointing
authority shall, by order, discharge him from the service
unless the period of probation is extended under

section 33.
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(3) If within the pericd of probaton prescribed in the
special rules for the service or within the extended
period of probation, as the case may be, a probationer
has appeared for any such itest or for any examination
in cennection with the acquisiion of any such
gualification and the result of the test or examination for
which he has so appeared are not known before the
expiry of such pericd, he shall continue to be on
probation untii the publication of the result of the test or
examination for which he has appeared or the first of
thern in which he fails to pass, as the case may be. In
case the probationer fails to pass any of the test or
examination for which he has so appeared, the
appointing authority shall, by order, discharge him from
the service.

(4) The maximum period upto which the probation
of a Government servant shall be extended so as to
enable him to acquire the test qualificaticn, be fixed as
five years. if he does not acquire the test qualification
even within the maximum period of five years, he shall
be reverted and the qualified and the eligible junior shall

be considered for promection. If such a person 15
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appointed by direct recruitment and has not acquired
the test qualification even within the maximum period of
five years, his probation shall be terminated.

{5) Any delay in the issue of an order discharging a
probationer under sub-section (2) or sub-section (3)
shall not entitle him 1o be deemed to have satisfactorily
completed his probation.

32. {1) At the end of the prescribed or extended
period of probation, as the case may be, the appointing
authority shall consider the probationer's suitability for
full membership of the service, class or category for
which he was selectea.

(2} If the appointing authority decides that a
probaticner is suitabie for such membership, it shall, as
soon as possible, issue an order declaring the
probationer to have satfisfactorily compieted his
probation. H no such order is issued within six months
from the date on which he is eligible for such
declaration, the probationer shall be deemed to have
satisfactority completed his probation on the date of

expiry of the prescribed or extended period of probation.

Probationer's
suitability for
full membership.
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A formal order declaring the completion of probation
shall, however, be issued by the competent authority. In
all cases in which serious charges are pending, and
therefore, probation cannot be declared, an order to the
effect that the question of declaration of probation
cannot be considered till the charges are disposed of
shall be issued by the competent authority within six
months from the due date for completion of probation
and the final order on probation shali be passed as early
as possible and in any case within one month after the
disposal of the charges or six months after ithe due date
for completion of prabation, whichever is later.
Explanation.— For the purpose of calculating the
period of prohation of a probationer, complete calendar
months, irrespective of the number of days in each
month, shall first be calculated and then the odd number
of days calculated subsequently. Period of leave, i any,
taken during the period of prabation shall be excluded
while calculating the period of probation.
(3} If the appointing authority decides that the

prabationer is not suitabie for such membership, it shall,
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unless the period of probation i1s extended under section
33, by order, discharge him from the service after giving
him a reasonable opportunity of showing cause against
the action proposed to be taken in regard ta him:

Provided that where a probationer has been given a
reasonable opportunity of showing cause against the
imposition on him of any of the penalties specified in
clauses (v), [vi) (vi) ang (viil) of rule 8 of the Tamil
Nadu Civil Services (Discipline and Appeal) Rules and
at the conclusion of the discipiinary proceeding, a
tentative conclusion is arrived as to discharge him from
the service, a further opportunity of showing cause
specihically against such discharge need not be given 1o
him.

Explanation I.— The decision of the appointing
authority that the probationer is not suitable for full
membership may be based alse on his work and
conduct iili the date of the decision, inciusive of the
period subsequent to the prescribed or extended period

of prabation.

——— e mrem — ————
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Expianation 1. — Where the competent authority
proposes to terminate the prabation of a member of a
service for general unsatisfactory work or incapacity
without the need for enquiry into specific charges, he
shall do so under section 31 ar under this section, as
the case may be. In cases where he proposes to
terminate the probationer of such member for specific
charges in addition to, or distinct from, general
inefficiency or incapacity, he shall frame specific
charges and follow the procedure laid down in rule 17
(b) of the Tamil Nadu Civil Services (Discipline and
Appeal} Hules, as such termination of probation by way
of penalty will attract the provisicns of Article 311(2) of
the Constitution.

33. {1} In the case of any probaticner falling section
31 or 32, the appeointing authority may extend his
probaticn to enable him to acquire the special
qualificaticns or pass the prescribed tests, or, as the
case may be, to enable the appointing authority to
decide whether the probationer is suitable for full

membership or not.

Extension of
probation.
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(2) The period of probation as extended under
section 31 gr 32 or in a case where a probationer is
reverted due to want of vacancy during the extended
period shall terminate at the latest when the probationer
has, after the date of expiry of the period of probation
prescribed for the service, class or category in which he
Is on probation, completed three years on duty in such
service, class or category. The period of probation as
extended under secticn 31 shall terminate at the latest
when the probationer, has, after the date of expiry of the
period of probation prescribed for the service, class or
category in which he is on probation, completed three
years of duty in such service, class or category.

(3) In cases where the probation of probationer is
extended, a condition shall, unless there are special
reason to the contrary, be attached to the oider of
extension of probation that the probationer's increment
shall be siopped untili he is declared to have
satisfactorily completed his probation. Such stoppage of
increment shall not be treated as a penalty, but orly as

a condition of extension of probation and shall not have
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the effect of postponing future increments after he has
passed the prescribed tests, or examinations or after he
s declared to have satistactorily completed his
probation.
d4. The powers conferred on the appointing

authority, other than the Government, may be exercised
alsc by any higher authority to whom the appointing
authority is administratively subordinate whether directly
or indirectly, in the following cases:—

ta) Terrnination of probation of a probationer
under clause (i} of sub-section (1) of section 31;

(b) Discharge of probationer under sub-section (3)
of section 32; and

(c} Extension of probation under clause (ii} of

sub-saction (1) of secticn 31 or under this section.

35. The powers conferred on the appointing authority
or the competent authority, as the case may be, to
declare the satisfactory campletion of probation under
section 32 or to extend the period of probation under
section 31 or section 33 shall also be exercised hy an
authority competent to withhold the increment of a

Government servant:

Exercise of
certain powers
of appointing
authority by
higher
authorities.

Exercise of
cartain powers
of appointing
authority by
fower
authorities.
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Provided that the Head of an affice shall also
exercise the powers conferred on the appointing
authority to declare the satisfactory completion of
probation under section 32 of Government servants in
Group ‘D,

36. {1) A probationer who i1s discharged under clause Appeal against
(i) of sub-section (1) of section 31 or under sub-section dlecharge.
{3} of section 32 shall be entitled te appeal against the
order of discharge passed by the competant authority to
the authority tc which and within the period of limitation
within which an appeal would lie against an order of
dismissal passed by the competent authonty against a

full member of his service, class or category, as the
case may be:

Pravided that in the case of a probationer in a State
Service who is discharged from service by an authority
subordinate to the Government, an appeal shall lie to
the Government.

(2) The authority competent to entertain an
appea! under sub-section (1) may, either of its own

mation or otherwisa, revise any order discharging a

oA e I8 T =T
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probationer under any of the provisions referred to in
the said sub-section within one year of the date of such
grder.

{3} (i) When an order discharging a probationer IS
set aside on appeal under sub-section (1) or on revision
under sub-secticn (2) and the probationer is restored to
the service, the period on and from the date of
discharge, to the date of such restoration may, with the
previous sanction of the Government, be treated as on
duty except for purposes of probation. The period of
probation undergone by such probationer at the time of
his discharge shall, however, count towards the period
of probation. Such probationer may, duting the pericd
on and from the date of his discharge to the date of his
restoration, be paid such pay and allowances not
exceeding the pay and allowances to which he would
have been entitled if he had not been discharged, as the
authority passing the order under sub-section (1) or (2)
may, with the previous sanction of the Government,

determine.

NADU GOVERNMENT GAZETTE EXTRAORDINARY
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37. Subject to the provisions of section 12 and sub-
section {1} of section 40, an approved probationer shall
be considered for confirmation of service immediately
after the declaration of his probation. Such confirmation
of service shall be made in the entry level paost tc which
he was first appointed. A specific order of confirrnation
of service shail be issued.

38. In regard to person appecinted to any class or
category of a service by promotion, in respect of whom
the special rules of the service do not prescribe a period
of prabation in the class or a category to which they
have been promoted, sections 10, 11 and 37 shail be
construed as i ‘probation’ and ‘probationer or
‘approved probationer meant ‘cofficiating service' and
‘person officiating’ respectively.

39. Where the special rules prescribe stoppage of
ncrements as a penalty for failure to pass a special test
or acquire & special qualification prescribed in those

rules, such failure shall, in the case of member wha has

reached the maximum of the time scale of pay

W.-1-Ex[187—Ta

Appointment of
full members.

Appointment as
full member,
discharge and
re-appointment
of member who
are not
probationers or
approved
probationers.

Penalty for
failure to pass
prescribed test.
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applicable to him, render him liable to the penaly of
reduction ta the next lower stage in his time scale.

40. (1) The seniority of a person in a service, class, Fixation of
category or grade shall, unless he has heen reduced to sentority-
a lower rank as a punishment, be determined in the
order of his placement in the list prepared by the
recruitment agency or appointing acthority, as the case
may be, in accorgance with the rule of reservation and
the order of rotation specified in Schedule-V, where it
applies. The date of commencement of his prdhatinn
shall be the date on which he joins duty irrespective of
his seniority.

(2} The seniority of a person in a service, ¢lass,
category or grade shall, where the normal method of
recruitrment to that service, class, category ar grade is
by more than one methogd of recruitment, unless the
individuai has been reduced to a lower rank as a
punishment, be determined with reference to the date
ocn which he is appomnted to the services, class,

category or grade:
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Provided that where the junior appointed by a
particular method of recruitment happens to be
appointed to a service, class, category or grade, earlier
than the senior appointed by the same method of
recruitrment, the senior shall be deemed to have been
appuointed to the service, class, category or grade an the
same day on which the junior was s0 appointed:

Provided further that tha benefit of the above proviso
shall be available to the senior only for the purpose of
fixing inter-se-senicrity:

Provided also that where persons appointed by mare
than one method of recwiitment are appointed or
deemed to have been appointed to the service, class,
category or grade on the same day, their inter-se-
seniority shall be decided with reference to their age.

(3) The transfer of a person from one class or
category ¢f a service 1o another class or category
carrying the same scale of pay or pay band shail not be
treated as first appointment to the latter for purpose of

seniority and the seniority of a person so transferred
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shall be determined with reference to the rank in the
class or category from which he was transferred; where
ény difficulty or doubt arises in applying this prowision,
seniority shall be determined by the appointing
authority.

(4) Where a memher of any service, class,
category or grade is reduced to a lower service, class,
category or grade he shall be placed at the top of the
latter unless the authority ordering such reduction
directs that he shali take rank in such lower service,
class, category or grade, next below any specified
member thereod.

(5) The senicrity of any person in a service ot post
of the merged territory of Pudukkottai, who s absolutely
in a service or post under the Government of Tamil
Nadu shall be determined as follows:—

(i} If he is absorbed in a post similar to that which
he was formerly holding in the service of the merged
territory of Pudukkettai, his seniority shall be determined
by the date from which he was halding the former post

continuously.
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(i) If he is absorbed i‘n a post of a higher cadre
carrying a higher scale of pay than that which he was
tormerly holding in the service of the merged territory of
Fudukottai his senicrity shall be determined by the date
on which he joined the post under the Government of
Tamil Nadu.

(iii} If he is abscrbed in a post ather than those
specified in clauses (1) and (ii}, which does not improve
his cadre and scale of pay in the service of the merged
territory of Pudukattai, his seniority shall be determined
on the basis of merit.

(6) Application for the revision of seniority of a
person in a service, class, category or grade shall be
submitted to the appainting authority within a periog of
three years from the date of appointment to such
service, class, category or grade or within a period of
three years from the date of order fixing the seniority, as
the case may be. Any application received after the said
period of three years shall be summarily rejected. This
shall not, however, be applicable to cases of rectifying

orders, resulting from mistake of facts.
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41. {1) No member of a service or class of a service Promotion.
shall be eligible for promotion from the category in
which ﬁe was appoinied to the service unless he has
satisfactorily compieted his probation in that category:

Provided that a member of a service or class of a
service who, having satisfactordy completed his
probation in the category in which he was appointed to
the service, has been promoted to the next higher
category shall, notwithstanding that he has not been
declared to have satisfactorily completed his probation
In such higher category be sligible for promotion from
such higher category .

Provided further that if the scale of pay or pay band
of posis In the feeder categories are different, the
perscns holding post carrying a higher scale of pay or
pay band in the feeder category shall be considered first
and that, if no qualified and suitable persons hoiding
post in that feeder category are avaiable, the persons
hoiding post carrying the next higher scale of pay or pay
band in descending order in other feeder categories

shall be considered.
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(2) Promations in a service or class to a selection
category or to a selection grade shall be made on
grounds of merit and ability, senicrity, being considered
only where merit and ability are approximately egual.
The inter-se-seniority ameng the persons found suitable
for such promotion shait be with reference toc the inter-
se-seniority of such persons in the lower post.

(3) Promotions made cther than to a selection
category or a selection grade shall be made in
accordance with seniority unless——

(i) the promotion of 2 member has been withheld
as a penalty, or

(i) a member is given special promotion for
conspicuous merit and ability.

42, Notwithstanding anything contained in  sections
41 and 43, a member of a service who had been on
leave for a period of three years continuously for any
reason except higher studies or for a period of four
years continuously for higher studies, shall not be
considered for appointment to a higher category either

by promatiocn or by recruitment by transfer unless he

Appointment 1o
higher category
not to be
considered if he
had been on
leave for three
or four years or
more
continuously.
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has compileted service for & period of one year from the
date on which he joins duty on return from leave.

43. Appointments by recruitment by transfer to a
class or category in a State Service from among the
holders of posts in a Subordinate Service shall be made
on grounds of merit and ability, senigrity

being

considered only where merit and ability are
approximately equal.

44. No member of a service, who is on extension of
service after superannuation , shall be considered for
appointment either by promotion or by recruitment by
transfer to a higher category, during the period of
extension of service.

45. The list of approved candidates for appointment
by promotion or by recruitment by transter may be
revised by an authority to which an appeal or review
would he against an order of dismissal passed on a full
member of the service, class, category or grade, as the
case may be. Such revision may be made by the
appellate authority or the reviewing autharity, as the

case may be, atoresaid after consulting the Commission

Appointment by
recruitment by
transfer.

Promaoftion or
recruitment by
transfer during
extension of
service.

Revision of list
of approved
candidates for
appointment by
promotion or by
recruitment by
transfer.
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where such consultation is necessary in respect of
posts which are within the Caommission’s purview either
sug motu at any time, or on a petition submitted by an
aggrieved member within two months in the case of
State Services and within three months in the case of
Subordinate Services, from the date on which the list is
displayed in the Notice Board in the office of the
appaointing authority. If no representation is received
within the said pericd, the list communicated shall be
deemed to be final;

Provided that the above said period may be
extended by the appellate authority or the reviewing
authority, as the case may be, if sufficient cause Is
shown for the delay in the submission of the petition.

46. Notwithstanding anything contained in this Act or Annulment or

modification of
in the special rules, the Governmen! shall have power to et of approved
. . . candidates for
annul, modify a #st of approved candidates for
fy PP appointment or
appointment or promotion 1o any category, class or Promotion by
Governrment.

service prepared by the head of a department or any

other lower authority.
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47. (1) Where it is necessary in the public interest Termporary

promotion.
owing to an emergency which has ansen to fill
immediately a vacancy in a post borne on the cadre of a
higher category in a service or class by promotion from
lower category and there would be undue delay in
making such promotion In accordance with the
provisions of the Act, the appeinting authority may
temporarily promote a person, who possesses the
qualifications prescribed for the post, otherwise than in

accordance with the provisions of this Act.

{2) Where it is necessary io fill a shart vacancy in a
post borne on the cadre of a higher category in service
or class by promation from lower categeory and tha
appointment of the person who is entitied to such
promotion under the provisions of the Act would involve
excessive expenditure on travelling allowance or
exceptional administrative inconvenience, the
appointing authority may promote any other person who

possesses the qualification, it any, prescribed for the

higher category.
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{3) A person temporarily promoted under
sub-section (1) shall be replaced as soon as possible by
the member of the service, who is entitled to promoticn

under the Act.

(4) Where 1t is necessary t¢ promote an officer
against wham an enquiry into altegations of corruption
or misconduct is pending, but no charge shaet has been
filed in the criminal case or where no charge under
sub-rule (b) of rule 17 of the Tamil Nadu Civil Services
{Discipline and Appeal} RAules have been framed or no
proceedings before the Tribunal for Disciplinary
Proceedings is pending, the appointing authority may
promcte him temporarily pending enguiry into the
allegations against him.

(5) A persan promoted under sub-section (1), (2) or
(4} shall not be regarded as a probationer in the higher
category or be entitted by reason only of such promaotion
to any preferential claim tc future promotion to such
higher category., The services of a person promoted
under sub-section (1), {2} or (4) shall be liable to be

terminated by the appointing authority at any time
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without notice and without any reascn being assigned.

t6) (i) A person promoted under sub-section (1), (2)
or (4) shall commence his probation, if any, in such
category either from the date of his temporary
promotion or from such subsequent date as the
appointing authotity may determine:

Pravided that on the date so determined, the persan
possesses alt the qualifications prescribed for promotion
to the service, class or category, as the case may be.

(i) He shall aiso be eligible to draw increments in
the time scale of pay or pay band applicable to him from
the date of commencement of his probation. Where
commencement of probation is ordered from a date
earlier than the date of the order and if this has not been
enabled by relaxation of any provisions of the Act, he
shall draw increments, including arrears, in the time
scale of pay or pay band applicable to him from such
earlier date. The appointing autheority shall include a
provision to this effect while issuing order in alt such
cases.

(7) A person promoted under the Act to hold a post

borne on the cadre of a service, class or category, who
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has rendered continuous temporary service shall be
gligible to draw annual increments in the scale of pay or
pay band for the post, subject to the condition that this
Act do not prescribe any special gualihcation to be
acquired or test to be passed as a condition precedent
to the drawal of such increment or increment is not
denied as a measure of penalty.

48. (1) A member of a service or class of service Posting and
may be required to serve in any post borme on the cadre fransfer.
of such service or ¢lass for which he 1s qualified.

{2} All postings and iransfers shall be made by the
appeining authority:

Provided that where the appecinting authority is not
the Government, any authority to whom the appointing
authority i1s administratively subcrdinate shall, in respect
of any post within the jurisdicton of the appointing
authority also be competent to effect postings and
transfers to a post within their jurisdiction aforesaid:

Provided further that where leave not involving extra

cost to the Government is granted to an officer by virtue

of the delegation under Fundamental Rule 66, the Head
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of Department or the subordinate authority concerned
may re-past the officer on return from leave granted by
it to the same place.

(3) Natwithstanding anything contained in this Act
ar in any special rules or ad-ho¢ rules, the Government
may transfer any Government servant from one revenue
district to anather revenue district within the State, on
administrative grounds.

49. A member of a service shall, if he resigns his
appointment, forfeit not only the service rendered by
him in the particular post held by him at the time of
resignation, but ad his previous service under the
Government. The re-appointment of such person to any
service shall be treated in the same way as a first
appointment to such service by direct recruitment and
all the provisions governing such appointment shall
apply and on such re-appointment, he shall not be
entitled to count any portion of his previous service for
any benefit or concession admissible under this Act:

Provided that nothing ¢ontained in this section shall

affect the operation of the proviso to rule 23 or of rule 25

Consequence
of resignation.
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of the Tamil Nadu Liberalised Pension Rules, 1978:

Provided further that a member of a service, who has
resigned his appointment and contested in the General
Election 1o Parliament or State Legislature or in the
elections to local bodies either as a party candidate or
as an independent candidate shall not be eligible for
re-appointment to any service.,

50. (1) A Government servant may resign his
appointment by giving notice of not less than three
months in writing direct to the appointing authority with a
copy marked 1o his immediate superior officer. The
period of three months notice shall be reckoned from
the date of receipt of such notice by the appointing
authority.

(2) The Government servant may withdraw the
notice of his resignation before its acceptance and
withdrawal of resignation shall not be permitted after its
acceptance by the appointing authority.

(3) The appoainting authority shall issue orders on
the notice of resignation before the date of expiry of

notice, either accepting the resignation from a date not

ERNMENT GAZETTE EXTRAORDINAR

Acceplance of
resignation.
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later than the date of expiry of the notice or rejecting the
same, giving the reasons therefor. If no such order is
passed, the resignation shall he deemed to have been
accepted on the expiry of the period of notice.

(4) Notice of resignation given by the Government
servant shall be accepted by the appointing authority,
subject to the conditions—

{i) that no disciplinary proceeding is contemplated
or pending against the Government servant concerned
under sub-rule (b) of rule 17 of the Tamii Nadu Civil
Services (Discipline and Appeal) Rules;

(ii) that a report from the Director of Vigilance and
Anti-Corruption has been ohtained to the effect that no
enquiry is contemplated or pending against the
Government servant concerned,

(i) that no dues are pending to be recovered by

the Government from the Government servant

concerned; and

{iv} that there is no contractual obligation of any
kind inciuding contractual obligation to serve the
Gavernment during the period in which the Government

servant cancerned seeks to resign.
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{5) Notwithstanding anything contained in clauses
() and (i) of sub-section (4), where a Government
servant, under suspension or against whom disciplinary
ar criminal action or vigilance enquiry is pending, seeks
to resign, the appointing authority shall examine the
nature and gravity of the case and may accept the
resignation, if the case is not such as would warrant
rejection of the notice of resignation.

51. (1) Notwithstanding anything contained in this
Act or any special rules or the Fundamental Rules or
the Tamil Nadu Pension Ruies, 1978, the member of a
service who was deputed for military duty shall be
entitled to count the period spent on military duty for the
purpose of pension if he would have counted for that
purpose his service in the civil department, but for his
deputation for military duty.

Explanation L — This sub-sectich shall in its
application io a member who was called to or employed
in service patd for from Defence Services Estimates, be
subject to the conditions specified in the letter of the

Government of india, War Department (Army Branch) to

Military duty to
count for
pension.



184

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

the Accountant General in India, No.11008/A.G.13(a),
dated the 11th June 1944, recorded in G.0.N0.465,
Finance, dated the 6" September 1944,

Explanation H.— {(a) Nothing contained in this
sub-section shall be deemed to authorize a person who
held any post in any of the temporary services
mentioned in the Madras Armed Reserve Police Service
Rules, 1941, who had not already been a member of
any of the State or Subordinate Services to count his
service in such post towards pension.

(b) A member of a officers shall, in respect of the
Regulations far Army in service who is serving in the
Army in India Reserve of such service be governed by
the rules in Appendix ‘A’ to india Reserve of Officers,
1939.

52. A full member shall be liable to be reverted to the
lower post from which he has been promoted at any
time, if the number of persons so entitled for reversion I1s
more than the number of posts available in the higher

cateqgory.

Reversion and
re-appointment
of full membaer.
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Expilanation.— |t a person who is confirmed or
whose probation in a higher category has been declared
as having besn completed or one who is holding a post
in a higher category on a requiar basis, for which there
is no probation, reveris from deputation or fareign
service and if there is no vacancy in that category to
accommodate him, the junior most person in the
category appointed to the post shall be reverted. If,
however, the person reveried from deputation or foreign
service himself is the junior most, he shall be reverted to
the next lower category from which he was earlier
promoted.

53. Where a person has been dismissed, removed,
compuisoarily retired or substantively reduced from any
service, class, category or grade, no vacancy caused
theréhy or arising subsequently in such service, class,
category or grade, shall be substantively filled to the
prejudice of such person until the expiry of a period of
ong year from the date of such dismissal, removal,

compulsory retirement or reduction in rank or until the

Appointment in
place of
meambers
dismissed,
removed,
compulisorily
retired or
reduced in rank.
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appeal, if any, preferred by him against such dismissal,
removal, compulsory retirement or reduction in rank is
decided, whichever is later.

54. (1) Unless a contrary intention is expressly
indicated therein, nothing contained in this Act shall
adversely affect any person who was a member of any
service on the date of coming intc force of the
provisions of this Act.

(2) Unless a contrary intention is expressly indicated
therein, nothing contained in any special rules
governing a service shall adversely aftect any person
who was a member of such service on the date of

coming into force of the provisions of this Act.

(3) Subtect to the provision of sub-section (4), where
this Act or the special rules would adversely affect in
respect of any matier a person who was a member of
any service befaore the date of coming into force thereof,
he shall, in respect of such matter, be governed by the
rules and orders, if any, which were applicable 1o him
immediately prior to such date.

(4) A person who before the issue of the special

rules for a service had officiated in 2 post which was

Savings.
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subsequently included in the service or a ¢lass or
category thereof, but who is not entitled to be regarded
as a probationer or as an approved probationer under
sub-section (5) shali, it he is again appointed to such
post after the issue of the special rules without
contravening any orders of the Government, be entitled
to count his previous service in such post towards the

prescribed period of probation:

Provided that such previous service shall not count
towards probation if there was an interval of a
continuous period of two years or more during which he
was not holding a post in the same ar higher category.

Expilanation.— The re-appointment of a perscn
under this sub-section shall not, for the purpose of
regulating recruitment, be regarded as first appointment
ta the service, class or category concerned.

(5} If before the issue of the special rules, a person
had been exempted under the orders then in force from
the possession of any gqualification or the passing of any
test and the possession of such qualification or the

passing of such test is prescribed by such speciat rules,
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they shall not apply to such person to the extent and In
respect of the category, grade or post, specially covered
by the order of exemption.

55. Nothing in the Act or the special rules shall be
construed to limit or abridge the powers of the
Government and of subordinate autharities to re-employ
persons who have retired on a civil pension or gratuity
or who while in service were subscribers o a
Contributory  Provident Fund, in any service n
accordance with the provisions contained in the Tamil
Nadu Pension Rules, 1978. The re-employment of such
a person in any service shall not be regarded as a first
appointment to that service.

56. Notwithstanding anything contained in the Act or

Re-employment
of pensioners.

Appaintment of
All India Service

the special rules, an officiating or permanent officer of ogfcers to State

an All India Service may be appointed to any State
service or class or category thereof, such officer shall
not, by reason of such appointment, cease to be a
member of an All india Service:

Provided that no member of the Indian

Administrative Service or the Indian Police Service shatl

posts.
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be appointed {o a post in any State Service, or class or
categary thereof, unless such post is declared by the
Government to be equivalent in status and responsibiiity
to a post specified in Schedule (i to the Indian
Administrative Service (Pay) Ruies, 1954, or as the
case may be, in Scheduie Il to the Indian Palice
Service {Pay) Rules, 1954 as may be in force, from time

1o time.

>7. (1) Any person may, in writing, relinquish any Relinquishment
of rights by

right or privilege to which he may be entitled under this members.

Act or the special rules if, in the opiniocn of the
appointing authority, such relinquishment is not
opposed to public interest; and nothing contained in this
Act or the special rules shall be deemed to require the
recognition of any right or privilege to the extent to
which it has been so relinguished.

(2) Relinquishment of a right or privilege for a
temporary period shall be accepted if it is made for a
period of nct less than three years, subject to the
condition that after the expiry of the said period, the
claim of the right or privilege relinquished will be with

reference 1o the state of affairs that exist on the date of
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expiry of the period of relinqguishment and without
restoration of original seniority. lf relinquishment of right
or privilege is made permanently and is accepted,
subsequent claim of the relinquished rights or privileges
shall not be entertained.

58. Notwithstanding anything contained in this Act or Power to deal
with certain

in the special rules, the Governor shall have power 10 .geag

deal with the case of any person or class of persons
serving in a civil capacity under the Government or of
any person who has or of any class of persens who
have served as aforesaid or any candidate or class of
candidates for appointment to a service in such manner
as may appear to him to be just and equitable:
Provided that, where any provision of this Act or the
special rules is applicable to the case of any person or
class of persens, the case shall not be dealt with in any
manner less favourable to him or them than that
provided by that rule.
59. {1} i, at the time of appointment, a candidate AHeration of
date of birth.

claims that his date of birth is different from that entered

in his S$.5.L.C. or Matriculation Register or school
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records, he shall make an application to the
Commission in cases where the appointment is made in
consultation with the Commission and, in other cases,
to the appointing authority stating the evidence on which
he relies and explaining how the mistake occurred. The
application shall be forwarded to the Commissioner of
Revenue Administration for report after investigation by
an officer not below the rank of a Deputy Collector and,
on receipt of the report, the Commission or the
appointing authority, as the case may be, shall decide
whether the alteration of date of hirth may be permitted
or the application may be rejected:

Provided that in case of a candidate who was born
outside the State of Tamil Nadu, the investigation
through the Commissioner of Revenue Administration
shall be dispensed with and the Commission or the
appointing authority, as the case may be, shall examine
and scrutinize the records that may be produced by the
candidate and shall decide whether the alteration of
date of birth may be permitted or the application may be

rejected.
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(2) After a person has sentered service, an
application to alter the date of his birth as entered in the
official records shall be entertained only f such an
application is made within five years of such entry into
service. Such an application shall be made to the
autharity competent to make an appointment to the post
held by the applicant at the time of his application and
shall be disposed of in accordance with the procedure
laid down in sub-section {1).

(3) Any application received after five years after
entry into service or any applicatiocn, which is not
supported by enitries in Secondary School Leaving
Certificate, School, College or University records, hirth
extract from records of local bodies or military discharge
certificates ,- shall be summarily rejeci:ed.

(4) In considering the cuestion of permitting an
alteration of the date of hirth as entered in the official
records even when such entry is proved to have been
due to a bona fide mistake, the Government or the

appeinting authority shall take into consideration the
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circumstance whether the applicant would normally be
eligible for appointment to the post at the time of entry
into service had his age been correctly stated and what
would have been its effect on his service and the
service conditions of other officers in the service and
may permit the afteration, subject to such condition as
they or it may deem fit to impose:

Provided that the Cammission shail be consulted in
the case of an applicant who has been initially recruited
through the Commission, if it is proposed to accept his
request for alteration of date of birth.

(5) The procedure laid down in sub-section (1) shall
be followed in all cases where alteration of date of birth
s proposed suo motu by the Head of Office on the basis
of medical opinion, in the absence of any other
authoritative records.

Explanation.— For the purpose ot this sub-section,
“authoritative records” are the Secondary School
Leaving Certificate or University, college, or school

records or Discharge Cenficate of Army.
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(6) The decision of the Commission, the appointing
autharity or the Government, as the case may be, shall

he final.

60. (1) After a person has entered service, if it is
found that his date of birth entered in his Service
Register is different from that entered in the Secondary
School Leaving Cerificate or  Military Discharge
Certificate, which may be due to some clerncal error or
otherwise wrong entries, application for correction of
such clerical error or wrong entries, shall be made to the
appointing authority. Such corrections in the Service
Regqister shall be made straightway by the appointing
authority. If the date of birth in the Service Register was
entered on the basis of the Secondary School Leaving
Certificate, correction of clerical error or wrong entries
shail be made only with reference to Secondary School
Leaving Certificate and if the date of birth in the Service
Register was entered on the basis of the Miitary
Discharge Cenificate, cofrection of clerical error or
wrong entries shall be made conly with reference to the

Military Discharge Certificate. Where the Secondary

Carrection of
date of birth.
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School Leaving Certificate and the Military Discharge
Cenrificate contain different dates of birth, the date of
birth entered in the Secondary Scheol Leaving
Cenificate shall be accepted. But, the date of birth
entered in the Military Discharge Certificate shall be

accepted in the absence of the Secondary Scheol

Leaving Ceriificate.

(2} Where the date ot birth of a person, whose
qualification is less than the minimum generai
educational qualification, is entered in the Service
Register on the basis of the medical cerificate or the
transfer certificate obtained from the scheaol in which he
studied or an affidavit sworn before a Magistrate and if
there is any errar in the eniry so made, the appointing
autharity may, on application, make necessary
correction only with reference to the ornginal record on
the basis of which an entry relating to the date of birth is

made in the Service Reqgister.

61. Notwithstanding anything contained in the Act or Age concession

. , _ for discharged

in the special rules for the warious State and Government

Subordinate Services, in the case of discharged SMPloyeesor
temporary

Government
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Government employee or a temporary Government
ernployee who has not completed forty years of age, the
actual period of his service under the Government,
whether continuous or non-continucus shall be
excluded in computing his age for appointment to any
post under the Government including the appointment
made through the Commission.

Explanation.— For the purpose of this section, a
discharged Government employee is a perscn who was
in the employment of the State and was discharged
hecause of reduction in establishment or for any other
reason but not as disciplinary measure.

62. Where a temporary post is made psrmanent and,
if for any reason, no special rules governing such post
are made, the adhoc rules applicable to the said post
shall continue to apply to the said post, untl special
rules are made for the said post.

63. (1) Notwithstanding anything contained in these
rules or in the special rules for the various State and
Subordinate Services, an ex-serviceman who has not
completed forty eight years of age, if he does not belong

to Scheduled Caste, Scheduled Tribe or Backward

el

employees.

Application of
adhoc ries.

Concession for
Ex-servicamen.
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Class and fifty three years, if he belongs to Scheduled
Caste, Scheduled Tribe or Backward Ciass on 1% July
of the year in which the selection for appointment is
made, but 15 otherwise qualified and whose name is
suggested by a local Employment Exchange for
appeintment to a vacancy under the Government
notified t¢ it shall be eligibie for such appointment,

(2) Persons serving in the Armed Forces shall he
eligible to apply for posts under the Government if they
are due to compiete the specified term of their
engagement in the Armed Farces within one year from
the last date prescribed by the appropriate authority for
receipt of the application in respect of a particular
recruitment, All such candidates while making their
applications shall submit a selt undertaking and a form
of certificate from their Commanding Oficer in the
format given in Schedule-Xil.

&4. Notwithstanding anything contained in the Act or
in the special rutes for the wvarious State and
Subordinate Services, a Differently abled person shall

be eligible for age concession upto ten years over and

Age concessioi
for Differently
abled.
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above the age limits prescribed for the appointment to
the post by direct recruitment only, provided the
applicant is otherwise fully suitable and the handicap is
not such as would render his incapable of efficiently
discharging the duties of the post for which he is

selected.

65, MNotwithstanding anything contained in the Age concession

: , _ for persons
special rules for the various State and Subordinate e snd due to
Services or in any adhoc rules applicable to any t’fEbE" on

direct

ternporary post in the case of a perscn who has been recruitment.
affected due to the ban on direct recruitment that was
imposed on the 29th November 2001, the upper age
limit shall be raised to a maximum periocd of five years
reckoned on and from the 17" July 2006, ending with
the 168" July 2011, in computing his age for appointrment
to any post under the Government, except the
categeries of posts of Teachers, Doctors and Police
Constabulary and shall be applicable in respect of
notifications  issued or selections made by the
recrutment agencies or appointments made by the

appointing authorities during the aforesaid period,



TAMIL NADU GOVERNMENT GAZETTE BEXTRAORDINARY

IV-1-Ex{197—8a

66. (1) Where no specific pravision for appeal or Appeal or

review is made in this Act, or in the special rules against
any order passed under the said rules for redressal of
grievances, an appeal or review, as the case may be,
shall tie to the authority to which an appeatl or review
petition would lie against an order of dismissal;

(2) An appeal or review under sub-section (1) shall
be preterred within two months from the date of receipt
of the orders by the appetliant on the review petitioner,
as the case may be.

(3) Every appeal or review under sub-section {1}
shall be disposed of within four menths from the date of
the receipt of the appeal or review petition,

(4) The appellate or reviewing authority may issue
interim directions as it deems fit, pending final decision
thereon in order to avoid any irreparable ioss to the
appellant or review petitioner or t¢ avoid administrative

inconvenience.

Aeview.
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67. (1) The Committee on appeals shall consist of, — Committee on
Appeais.

Vigilance Commissioner and
Commissioner Chairperson
for Administrative Reforms. -

Secretary to Government,

Personns! and Administrative Reforms - Convenar
Dapartrment.

Secretary to Government of the

administrative department concerned. - Member
Secretary to Government,

Law Department. - Member

Secretary to Government,
Finance Department or his nominee - Member
[Financial matters).

Secretary, Tamil Nadu Public Service
Commission (Special invitee, in cases
where, the views of the Commission is
required).

Member

(2} Notwithstanding anything contained in this Act or in
tha special rules subject to the periog of limitation specified
in this regard, an applicabion for revision of seniority under
sub-section (6) of section 40, a petition for revision ¢f list of
approved candidates under section 45, or an appeal or
raview under section 66, in which the Government are the
appointing, appeliate, revisionary or reviewing authority, as
the éase may be, shall be disposed of as hereinafter

provided.
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(3) An application or petition referred to in
sub-section (2), shall be referred to the Committee on
Appeals by the administrative depariment concerned
apprising the full facts of the case for its advice. The
Committee on Appeals shall consider the same and
tender its advice on the matters so referred to the
Committee, for getting orders from the Government,
The administrative department concerned shall,
thereafter without again referring the matter to the
advisory departments such as Personnel and
Administrative Refarms, Law and Finance referred 1o in
sub-section (1), subject to consuliation with the
Commission, where such consultation is necessary as
ner the Constitution and the Tamil Nadu Public Service
Commission Regulations, 1954, pass order on the
application or petition, as the case may be, which shall
be final.

68. If any provision of this Act is incnﬁsistent with
any provision of the special rules applicable to any

particular service, the special rules shall, in respect of

that service, prevail over the provisions of this Act.

Ovaerriding
effect of special
rules.
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69. Any rule continued by Article 313 of the Application of

Constitution or made under the proviso to Article 309 of
the Constitution in respect of any service, class or
category thereof shall be applicable tc all persons
holding posts intended to be heid by members of that
service, ciass or category on the date on which such
ruie was made:

Frovided that nothing in any such rule shall unless a
contrary intention is expressly indicated therein, operate
to deprive any such person of any right or privilege to
which he is entitled by or under any ruie or applicable to
him prior t the making of such rule;

Provided further that no such ruie shall be applicable
to candidates who had been approved for appointment
o any such service, class or category by the
Commission or by any other authority competent in that
behaif pricr to the making of such rule or who had
applied for such approval in response 1o any
advertisernent inviting applications, published by the
Commission or any other authority competent in that

behalf prior 1o the rmmaking of such rule.

certain rules.
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70. Notwithstanding anything contained in any Validation.
judgment, decree or order of Court or other authority,
the seniority of the candidates selected for appointment
to a service, class or category defermined on the basis
of the roster specified in Schedule-ll under clause (c) of
General Rule 22 of the Tamil Nadu State and
Subordinate Services Rules and anything done or any
action taken on the basis of such seniority, during the
neriod commencing on the 1> day of January 1955 and
ending with the date of pubiication of this Act in the
Tamil Nadu Government Gazette shall, for all purposes,
be desmed to be, and to have always been, validly
determined, done or taken in accordance with law, as if
this Act had been in force at all material times when
such determination of seniority has been made and
such thing done or action taken.
71. All acts done or proceedings taken under the Special
provisions.

Tamil Nadu State and Subardinate Services Hules
during the periad commencing on the 1% day of January

1955 and ending with the date of publication of the

Tamil Nadu Government Servants (Conditions of
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Service} Act, 2016 in the Tamil Madu Government
Gazette shall, for ali purpose, be deemed to be, and to
have always been, validly done or taken in accordance
with the corresponding provisions of this Act, as If the
provisions of this Act had been in force at the relevant

point of time,

72. tf any difficulty arises in giving effect ta the
provisions of this Act, the Government may, by an order
publish in the Tamil Nadu Government Gazette, make
such provisions not inconsistent with the provisions of
this Act as appear to them to be necessary or expedient

for removing the difficulty:

Provided that no such order shall be made after
the expiry of three years from the date of publication of

this Act in the Tamil Nadu Government Gazetle.

73. (1) The Government may, by notification, alter,

add to or cancel any of the Schedules

(2) Every notification or order issued under this
Act shall, as soan as possible, after it is issued, be

placed on the Table of the Leqgislative Assembly, and if,

Power 10
remove
difficullies.

Power to amend
Schedules.
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before the expiry of the session in which it is 5o placed
or the next session, the Assembly makes any
maodification in any nofification or arder, or the Assembly
decides that the notification or order should not be
issued the notification or order shall. thereafter have
effect only in su-::'h modified form or be of no effect, as
the case may bhe, so, however, that any such
modification or annulment shall be without prejudice to
the validity of anything previcusly done under that

notification ar order.
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SCHEDULE-I
| See clause () of section 3]

Part - A

BACKWARD CLASSES (Other than Backward Class Muslims, Most Backward
Classes and Denotified Communities)

10.

11.

12.

Agamudayar including Thozhu or Thuluva Vellala
Agaram Vellan Chettiar

Alwar, Azhavar and Alavar (in Kanniyakumari District and
Shencottah Taluk af Tirunelveli District.)

Servai (except Tiruchirapall, Karur, Perambalur amd Pudukottai
Districts).

Mulayar {in Kanniyakumari District and Shencottah Taluk of Tirunelveli
District)

Archakarai Vellala

Aryavathi {in Kanniyakumari District and Shencottah Taluk of
Tirunelveli District)

Ayira Vaisyar
Badagar
Billava

Bondil

Boyas {except Tiruchirapzlli, Karur, Perambalur, Pudukottai, The Nilgiris,
Salem , Namakka!, Oharmapuri and Krishnagiri Districts}.

Pedda Bovar {except Tiruchirapalli, Karur, Perambalur and
Pudukottai Districts)

Oddars {except Thanjavur, Nagapattinam, Tiruvarur, Tiruchirapalli, Karur,
Perambalur, Pudukottai, Madurai, Theni and Dindigul Districts)

Kaloddars {except Kancheepuram, Tiruvallur, Rarmanathapuram,
Sivaganga, Virudhunagar, Madurai, Theni, Dindigul, Pudukottai,
Tiruchirapalli, Karur, Perambalur, Tirunelveli, Thoothukudi, Salem and
Mamakkal Districts)

Mellorepet oddars (except Vellore and Tiruvannamalai Districts)
Sooramari oddars {except Salem and Namakkal Districts)
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13.

14.

15.

16.

17.

18.

19.

20).

21.

22.

23,

24.

29.

28,

27,

28.

29,

31.

Chakkala {except Sivaganga, Virudhunagar, Ramanathapuram,
Thanjavur,Nagapattinam, Tiruvarur, Pudukottai, Tiruchirapalh,
Karur, Perambalur, Madurai, Theni, Dindigul and The Nilgins Districts)

Chavalakarar (in Kanniyakumari District and Shencottah Taluk of
Tirunelvelr District)

Chettu or Chetty {including Kottar Chetty, Elur Chetty, Pathira
Chetty Valayal Chetty, Pudukadai Chetty} {in Kanniyakumari District and
shencottah Taluk of Tirunelveli District)

Chowdry

Converts to Christianity from Scheduled Castes irrespective of the generation
of conversion {except the Paravar converts Christianity of Kanniyakumari
District and Shencottah Taluk of Tirunelveli District)

.51 fﬁrmerly 5.1.U.C (in Kannivakumari District and Shencottah Taluk of
Tirunelveli District)

Donga Dasaris (except Kanchespuram, Tiruvallur, Tiruchirapali,Karur,
Ferambalur, Fudukottai, Chennai, Salem and Namakkal Districts)

Devangar, Sedar

Dombs {except Pudukottai, Tiruchirapalli Karur and Perambalur
Districts) Dommars {except Thanjavur, Nagapattinam, Tiruvarur,
Pudukottai, Vellore and Thiruvannamalai Districts)

Enadi

Ezhavathy {in Kanniyvakuman District and Shencottah Taluk of
Tirunelveli District)

Ezhuthachar {in Kanniyakumari District and Shencottah Taluk of
Tirunelveli District)

Ezhuva {in Kanniyakumari District and Shencottah Taluk of Tirunelveli
District)

Gangavar

{aavara, Gavarai and Vadugar (Vaduvar) (other than Kamma, Kapu,
Balija and Reddi)

Gounder
Gowda (including Gammala, Kalali and Anuppa Gounder)
Hegde

Idiga
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32,
33.

34

35.
36.

37.

38,

39

40,

41.
42
43.

44,

43.
46.

47,

athuPillaimar, lluvar, Ezhuvar and Hlathar
Jhetty

Jogis (Except Kancheepuram, Tiruvallur, Madurai, Theni, Dindigul,
Cuddalare, Villupuram, Vellore and Tiruvannamalai Districts)

Kabbera

Kaikalar, Sengunthar

Kaladi {except Sivaganga, Virudhunagar, Ramanathapuram,
Madurai, Theni,Dindigul, Thanjavur,Magapattinam, Tiruvarur,

Pudukettai, Tiruchirapalli, Karur and Perambatur Districts}

Kalar Kurup including Kalari Panicker {in Kanniyakumari District  and
Shencottah Taluk of Tirunelveli District]

Kalingi
Kallar Easanattu kallar

Gandharva Kottai Kallars- {except Thanjavur, Nagapattinam,
Tiruvarur and Pudukottai Districts)

kootappal Kallars- {except Pudukottai, Tiruchirapall, Karur and
Perambalur Districtg)

Firamalai Kallars- (except Sivaganga Virudhunagar, Ramanathapuram.
Madurai, Therd, Dindiguf, Pudukottai, Thanjavur, Nagapattinam and Tiruvarur
Districts)

Periyasaoriyur Kallars- {except Tiruchirgpalli, Karur, Perambalur and
Pudukottai Districts)

Kallar Kula Thondaman
Kalvel Gounder

Wambar

Kammalar ar Viswakarma , Viswakarmala (including Thattar, Porkollar,
Kannar, Karumar, Kollar, Thacher, Kal Thacher, Kamsala and Viswa
Brahmin).

Kari, Kanisu, Kaniyar Panicker

Kaniyala Vellalar

Kannada Saineegar, Kannadiyar (Throughout the State) and
Dasapalanjika {Coimbatore, Erode and the Nilgiris Districts)
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48.
49,

20,

a1,

52.

33.

54.
55,
26.
o7.

=8,

A9,
G0.

G1.

62,

63.

64.
63.
E8.
57,

=10

Kannadiya Naidu

Karpoora Chettiar

Karuneeqgar (Seer Karuneegar, Sri Karuneegar, Saraftu Karuneegar,
Kaikatti Karuneegar, Mathuvazhi Kanakkar, Sozhi Kanakkar and
Sunnambu Karuneegar)

Kasukkara Chettiar

Katesar, Pattamkatti

Kavuthiyar

Kerala Mudali

Kharvi

Khatri

Kongu Vaishnava

Kongu Vellalars {including Vellala Gounder, Nattu Gounder, Narambukkatti
Gounder, Tirumudi Vellalar, Thondu Vellalar, Pala Gounder, Poosari
Gounder, Anuppa Vellala Gounder, Padaithalai Gounder, Chendalai
Gounder, Pavalankatti Vellala Gounder, Palavellala Gounder, Sanku Vellala
Gounder and Rathinagin Gounder}.

KoppalaVelama

Koteyar

Krishnanvaka {in Kanniyakumari District and Shencottah Taluk of Tirunatveli
District)

Kudikara Vellalar

Kudumbi {in Kanniyakumari District and Shencottah Taluk of Tirunelveli
District)

Kuga Vellalar

Kunchidigar

Latin Catholics except Latin Catholic Vannar in Kannivakumari District
Latin Catholics in Shencottah Taluk of Tirunelveli District.

L armbaci
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68.
70.
1.
72
73

74,

75,
76
77,

78.

749,

80,

81,

82,

83.

84.
B85,
g6,

87.

Lingayat (Jangama)

Mahratta (Non-Brahmin) {including Namdev Mahratta)

Malayar

tMale

Maniagar

Maravars {excepl Thanjavur, Nagapattinum , Tiruvardr, Pudukottai,
Ramanathapuram, Sivaganga, Virudhupagar, Tirunelveli and Toothukud:
Cigtricts)

Karumaravars

Appanad Kondayam kottai Maravar —{except Sivaganga, Virudhunagar,
Ramanathapuram, Madurai, Theni and Dindigul Distncts. )

Sembanad Maravars- {except Sivaganga, Virudhunagar, and
Harmanathapuram Districts)

Moondrumandai Enbathunalu {(84) Ur. Sozhia Vellalar
Mooppan
Muthuraja, Muthuracha, Muttirivar, Mutharaiyar

Madar, Shanar and Gramani {including Christian Nadar, Christian Shanar and
Christian Gramani).

Nagaram

Naikkar {in Kanniyakumari District and Shencottah Taluk of Tirunelveli
District)

Nangudi Vellalar

Manjil Mudali {in Kanniyakumari District and Shencottah Taluk ot Tirunelwvel
District)

QOdar ({in Kanniyakumar District and Shencottah Taluk of Tirunelvel
District)

Odiya
QOottruvalanattu Vellalar
Q.P.5. Vellalar

{Ovachar
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8.

B3,

90.

1.
92
93.

04,

95,

96.

7.
98,

99,

100,
101,
102.
103
104.

105.

108.
107.
108.
108.
110

111,

Paiyur Kotta Vellalar
Pamulu

Panar {except in Kanniyakumari District and Shencottah Taluk of Tirunelveli
District whare the community is a Scheduled Caste)

Pandiya Vellalar
Kathikarar in Kanniyakumar District
Fannirandam Chettiar or Uthama Chettiar

Parkavakulam (including Surithimar, Nathamar, Malayamar, Moopanar
and Mainar)

FPerike {including Perike Balija )

Perumkollar {in Kanniyakumari District and Shencottah Taluk of Tirunelvel
District )

Podikara Vellalar

Pooluva Gounder

Foraya

Fulavar { in Coimbatore and Erode Districts )

Pulluvar or Pooluvar

Pusala |

Reddy (Ganjam)

Sadhu Chetty {including Telugu Chetty, Twenty four Manai Telugu Chetty}

Sakkaravar or Kavathi {in Kanniyakumari District and Shencottah Taluk of
Tirunelveli District )

Salivagana

Saliyar, Padmasalivar, Pattusaliyar, Pattariyar and Adhaviyar
Savalakkarar

Senaithalaivar, Senaikudiyar and Illaivamar

Serakula Vellalar

Sourashira (Patnulkarar)
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112.

113,

114,

115

116.

117.

118

119

120.

121,

122.

123,

124,

125.

126.

127,

128,

128.

134,

131,

132,

Sozhiaveltalar (including Sozha Vellzlar, Vetrilaikarar, Kodikalkarar and
Keeraikarar}

Srisayar
Sundaram Chetty
Thogatta Veerakshatriya

Tholkoliar {in Kanniyakumari District and Shencottah Taluk of Tirunelveli
Chstrict)

Tholuva Naicker and Vetalakara Naicker

Thoryar

Ukkirakula Kshatriva Naicker

Uppara, Uppillia and Sagara

Urali Gounder {except Tiruchirapalli, Karur , Perambalur and Pudukntt:fi
District) and Orudaya Gounder or Corudaya Gounder (in Madurai, Then!,
Dindigul, Coimbatore, Erode, Tiruchirapalli, Karur , Perambalur, Fudukottal,
Salem and Namakkal Districts)

Urikkara Nayakkar

Virakodi Vellala

Vallambar

Vallanattu Chettiar

Walmiki

Vaniyar, Vania Chettiar (including Gandla, Ganika, Telkula and
Chekkalar)

Vaduvar and Vedar {except in Kanniyakumari District and Shencottah Taluk
of Tirunelveli District where the community is a Scheduled Caste)

Veerasaiva (in Kanniyakumari District and Shencottah Taluk of Tirunelveh
[igtrict b

Velar
Vellan Chettiar

Veluthodathu Nair {in Kanniyakumari District and Shencottah Taluk of
Tirunelveli District)
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133,

134.

135,

136.
137.

138.

13¢.
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Vokkaligar {ncluding Vakkaligar, Okkaligar, Kappiliyar, Kappiliya,
OCkkaliga Gowda, Okkaliva-Gowda, Okkaliya- Gowder, Okkaliva Gowda)

Wynad Chetty {The Nilgiris Distnct)

Yadhava (including ldaiyar, Telugu Speaking ldaivar known as vVaduga
Avar or Vaduga |daivar or Golfa and Asthanthra Golla)

Yavana
Yerukula

Converts tog Christignity from any Hindu, Backward Class Cammunity or
Most Backward Class Community (except the converts 1o Christianity
from Meenavar, Parvatharajakulam, Pattanavar, Sembadavar, Muldkuvar
or Mukayar and Paravar) or Denotified Communities.

Omphans and destitute children who have lost their parenis before
reaching the age of ten and are destitutes; and who have nobody else to
take care of them either by law or custom; and also who are admitted into
any of the schools or orphanages run by the Government or recognized
by the Government.

g B 18710
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10,

11,

12.

13.

14,

15,

Part-B
Backward Class Musfims
Ansar

Dekkani Muslims
Dudekula

Labbais including Bowthar and Marakayar (whethar their spoken
language 15 Tamil or Urdu)

BMapilia
Sheik
Syed

Pari —_'C

Most Backward Classes

Ambalakarar

Andipandaram

Arayar (in Kanniyakuman District)
Bestha, Siviar

Bhatraju {other than Kshatriya Raju}
Boyar, Cddar

Dasan

Commara

Eravallar {except in Kanniyakumari District and Shencottah Taluk of
Tirunelveli District where the community is a Scheduled Tribe)

|saivellalar

Jambuvanodai

Jangam

Jogi

Kongu Chettiar { in Coimbatore and Erode Districts only )

Koracha



15,
17,
18.
19.
20.
21,
22
23.
24,
25,
26.
27,
28

29,

30,

31,

32.

33.
34.
35.
36,
37.

38.
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Kulala {including Kuyavar and Kumbarar)

Kurnnuvar Mannadi

Kurumba, Kurumba Gounder

Kuruhini Chetty

Latin Catholic Chrislian Vannar {in Kanniyakumari Cistrict)
mMaruthuvar, Mavithar, Mangala, Velakattalavar, Velakatalanair and Pronopakan
Mond Golla

Moundadan Chetty

Mahendra, Medara

Mutlzakampatti

Narikocravar (Kuruvikars)

Nokkar

Panisaivan/Panisivan

Vanniakula Kshatriya { including Vanniyvar, Vanniya, Yannia Gounder, Gounder
or Kander, Padayachi, Palli and Agnikula Kshatriya }

Paravar {except in Kanniyakumar District and Shencottah Taluk of Tirunelveli
District where the Cammunity 5 a Scheduled Caste)

Paravar converts to Christianity including the Paravar converts to Christianity
of Kanniyakumari District and Shencottakh Taluk  in Tirunelveli District

Meenavar {Parvatharajakulam, Fattanavar, Sembadavar] {including convers to
Christianity)

Mukkuvar ar Mukayar {including converts to Christianity)

Punnan Vettuva Gounder |

Fannayar {othar than Kathikarar in Kanniyakumari District)

Sathatha Srivaishnava {including Sathani, Chattadi and Chattada Srivaishnava)
Sozhia Chetty

Telugupatty Chetty

I.1.Ex{197—10a
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39,

4(].

11.

42,

43

44,

45,

45.

47,

48,

Thotlia MNaicker {including Rajakambalam, Gollavar, Sillavar, Thockalavar,
Thozhuva Maicker and Erragollar)

Thondaman

Thoraiyar {MNilgirs)

Thoraiyar {Flains)

Tranegender or Eunuch {Thirunangai or Aravani}

Valaiyar {incluging Chetlinad Valayars)

vannar {Salavai Thozhilalar) {including Agasa, Madivala. Ekal, Rajakula,
Veluthadar and Rajaka) (except n Kanniyakuman Distnct and Shencottah
Taluk of Tirunelvel District where the community is a Scheduled Caste)
Vettaikarar

Vettuva Gounder

¥ ogeaswarar
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10.

11.

12

13

14

15

16

17

18

19

p—— f—— —— ——— e, ——— ——_— — - ———

Denglified Communities

Attur Kilnad Koravars (Salem,Namakkal, Cuddalore, Villupuram,
Ramanathapuram, Sivaganga and Virudhunagar Districts}

Attur Melnad Koravars {(Salem and Namakkal District)

Appanad Kondayam kottai Maravar (Sivaganga, Virudhunagar,
Ramanathapuram, Madurai Theni and Dindigul Districis)

Ambalakarar {(Thanjavur, Nagapattinam, Tiruvarur, Tiruchirapalli, Karur,
Perambalur and Pudukoitai Districts)

Ambalakkarar { Suriyanur, Tiruchirapalli District)

Boyas (Tiruchirapalli, Karur, Perambalur, Pudukottai, The Nilgiris, Salem
Mamakkal, Dharmapuri and Krishnagiri Districts)

Battu Turkas

C K. Koravars (Cuddalore and Villupuram Districts)

Chakkala (Sivaganga, Virudhunagar, Ramanathapuram, Thanjavur,
Magapattinam, Tiruvarur, Fudukottai Tiruchirapalli, Karur, Perambalur,
Madurai, Theni, Dingdigu! and The Nilgiris District }

Changyampudi Koravars {Vellore and Tiruvannamatai Districts)

Chettinad Valayars (Sivaganga, Virudhunagar and Ramanathapuram
Districts)

Combs {Pudukottai, Tiruchirapalli, Karur and Perambalur Districts)
Cobba Koravars (Salem and Mamakkal Districts)

Commars {Thanjavur, Nagapattinam Tiruvarur, Pudukottai Vellore &
Tiruvannarmalai Districts)

Donga Boya
Conga Ur.Karachas
Devagudi Talayaris

Cobbai Korachas (Tiruchirapalli, Kamur, Perambalur and Pudukotta
Cistricts)

Dabi Koravars {Thanjavur, Magapattinam, Tiruvarur, Tiruchirapalli, Karur,
Perambalur, Pudukottai, Vellore and Tiruvannamalai Districts)
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21

22

23

24

22

26

27

28

24

30

32

33

34

35

36
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Donga Dasaris (Kancheepuram, Tiruvallur, Tiruchirapalli, Karur,
Perambalur, Pudukottai, Chennai, Salern and Mamakkal Districts)

Gorrela Dodda Boya
Gudu Dasaris

Gandarvakattai  Koravars {  Thanjavur,  Nagapattinam, Tiruvarur,
Tiruchirapall, Karur,Perambalur, Pudukottai, Cuddalore and Villupuram
Cigtricts)

Gandarvakottai Kallars (Thanjavur, Nagapattinam,Tiruvarur & Puduketta
Mhstricts)

Inji Kaoravars (Thanjavur, Nagapattinam, Tiruvarur, Tiruchirapalli, Karur,
Perambalur and Pudukattai Districts)

Jogis {Kancheepuram, Tiruvallur, Chennal, Guddalore, Villupufam, Vellore and
Tiruvannamalai Districts)

Jambavanodai

Kaladis (Sivaganga, Virudhunagar, Ramanathapuram, Madurai, Theni,
Dindigul, Thanjavur, MNagapattinam, Tiruvarur, Pudukottai, Tiruchirapalli,
Karur and Perambalur Districts)

Kal Oddars (Kancheepuram, Tiruvallur, Ramanathapuram, Sivaganga,
Virudhunagar, Madurai, Theni,  Dindigul,Pudukeottai,  Thanjawvur,
Nagapattinam, Tiruvarur,  Tiruchirapalli, Karur,Perambalur, Tirunegivel],
Toothukudi, Salem and Namakkal Districts)

Koravars (Kancheepuram, Tiruvallur, Ramanathapuram, Sivaganga,
Virudhunagar,  Pudukottai Thanjavur,  Nagapattinam,  Thiruvarur,
Tiruchirapalls, Karur, Perambalur, Tirunelvel, Thoothukudi,
Chennai,Madurai, Theni, Dindigul and The Nilgiris District)

Kalinji Dabikoravars {Thanjawvur, Nagapattinam, Tiruvarur and Pudukottal
Districls )

Koctappal Kallars {Tiruchirapalli, Karur, Perambalur and Pudukottai Districts)

Kala Koravars (Thamjavur, Nagapattinam, Tiruvarur, Tiruchirapall, Karur,
Perambalur and Pudukottal Districis)

Kalavathila Boyas

Kepmaris {Kancheepuram Tiruvallur, Pudukottai, Tiruchirapall, Karur and
FPerambalur Cistricts }

Maravars (Thanjavur, Nagapattinam, Tiruvarur, Pudukottai, Ramanathapuram,
Sivaganga, Virudhunagar, Tirunetveli and Toothukudi Districts }
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37
38
39
40
41

42

43
44

45

46

47

48

44

50

21
52
23
54

=

hi

57
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Monda Koravars

Monda Golla (Salem and Namakkal Districts)

Mutlakampatti {Tiruchirapalli, Karur, Perambalur and Pudukottai Districts)
MNokkars (Tiruchirapalli, Karur, Perambalur and Pudukottai Districts)
Nellorepet Oddars {Vellore and Tiruvannamalai Districts)

Oddars (Thanjavur, Nagapattinam, Tiruvarur, Tiruchirapalli,Karur,
Perambalur, Pudukottai, Madurai, Theni and Dindigul Districts

FPedda Boyas (Tiruchirapalli, Karur, Perambaiur and Pudukottai Districts)
Fonnai Koravars (Vellore and Tiruvannamalai Districts)

Piramalai Kallars { Sivaganga, Vinudhunagar, Ramanalhapuram, Madurai,

Then, Dindigul, Pudukottal, Thanjavur, Nagapattinam and Tiruvarur Districts)

Peria Suriyur Kaitars (Tiruchirapalli, Karur, Perambalur and Fudukottai
Districts)

Padavachi {Vellayan Kuppam in Cuddalore District and Tennore in
Tiruchirapalli District)

FPunnan Vettuva Gounder {Tiruchirapall, Karur, Perambaiur and
Pudukattai Districts)

setval [Tiruchirapalli, Karur, Perambalur and Pudukottai Districts)

Salem Meinad Koravars (Madural, Theni, Dindigul, Coimbatore, Erode,
Pudukottai, Tiruchirapalli, Karur, Ferambalur, Salem, Namakkal, Vellore and
Tiruvannamalai Districts)

salem Uppyu Koravars (Salem and Namakkal Districts)

Sakkaraithamadat Koravars (Vellare and Tiruvannamalai Districts)

Saranga Palli Koravars

sopramari Oddars {Salem and Namakkal Districts)

Sembanad Maravars (Sivaganga, Virudunagar and Ramanathapuram
Districts)

Thalli Keravars(Salem and Namakkai Districts)

Telungapattti Chettis (Tiruchirapalli, Karur, Perambalur and Pudukottai
Districts)



A0
I

TAMIL NADU GOVERNMENT GAZETTE EXTRAQRDINARY

58

L

51

62

53

64

53

56

G/

b

Thottia  MNaickers (Sivaganga , Virudunagar, Ramanathapuram,
K.ancheepuram, Tiruvatlor, Thanjavur, Nagapattinam, Tiruvarur,
Tiruchrapatl, Karur,Perambalur, Pudukottal, Tirunelveli, Thoothukudi,
Salem. Namakkal Vellore, Tiruvannarmalai, Coimbatore and Erode
Diglricts)

Thogamalai Koravars or Kepmaris (Tiruchirapaili, Karur, Perambalur and
Pudukottai Districts)

Uppukoravars or Settipalli Koravars (Thanjavur, Nagapattinam, Tiruvarur,
Pudukettai, Madurai, Theni, Dindigul, Vellore and Tiruvannamalai Districts)

Urali Gounders (Tiruchirapalli, Karur, Perambalur and Pudukottai Districts)
Wayalpad or Nawalpeta Korachas

Vaduvarpatti Koravars  {Madurai, Theni, Dindigul, Ramanathapuram,
Swaganga, Virudunagar, Tirunelvel, Thoothukudi, Tiruchirapalli, Karur,

Perambalur and Puduksttai Districts)

Vatayars (Madurai, Theni, DRindigul, Tiruchirapalli, Karur, Perambalur,
Pudukattai, Erode and Coimbatore Districts)

Vettaikarar (Thanjavur, Nagapattinarn, Tiruvarur and Pudukottai Districts)
Vetta Koravars {Salern and Namakkal Districts)

Varaganeri Koravars ( Tiruchirapalli, Karur, Perambalur and Pudukottal
Diistricts)

Vettuva Gounder {Tiruchirapalli, Karur, Perambalur and Pudukottal
Ciistricts)
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SCHEDULE-!
PART A

SCHEDULED CASTES.

[ See clause {w) in section 3 ]
Adi Andhra.
Adi Dravida.
Adi Karnataka.
Ajila.
Arunthathiyar.
Ayyanavar (in Kanyakumari District and Shenkottah taluk of Tirunelveli Cistrict).
Baira.
Bakuda.
Bandi.
Bellara.

Bharatar {in Kanyakumar District and Shenkottah tzluk of Tirunelveli District).
Chakkiliyan.

Chalavadi.

Chamar, Muchi.

Chandala.

Cheruman.

Devendrakulathan.

Dom, Dombara, Paidi, Fane.

Comban.

Godagali.

Godda.

Gasangi.

Haoleya.

Jaggali.

Jambuvulu,

Kadaiyan.

Kakkalan {in Kanyakumari District and Shenkottah taluk of Tirunebveli District).
Kalladi.

Kanakkan, Padanna {in The Nilginis District).

Kanmpalan.
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31,
32
33
34,

35.
36.
a7,
38.
39.
40.
41,
42.
43
44.
45.
46.
47.

48.
49,
S0.
bi.
52,
33
54,
55,
56,
57,
58.
59.
60.
61.
6.
63,

Kavara (in Kanyakumari District and Sherkottah taluk of Tirunelveli District).
Kaliyan,

Konsa.

Kootan, Koodan (in Kanyakumari District and Shenkottah taluk of Tirunelveh
District}.

kudumban.
Kuravan Sidhanar,
Madari.

Madiga.

Maila.

Mala.

Mannan {in Kanyakumari District and Shenkottah taluk of Tirunelveli District).
Mavilan.

Moger.

Mundala.
Malakeyava.
Nayadi.

Padannan {in Kanyakumari District and Shenkottah taluk of Tirunelveli
District).

Pagadai.

Pallan.

FPalluvan.

Pambada.

Panan {in Kanyakumari District and Shenkottah taluk of Tirunelveli District).
FPanchama.

Pannadi.

Panniandi.

Paraiyan, Parayan, Sambavar.

Paravan {in Kanyakumari District and Shenkottah taluk of Tirunelveli District).
Pathiyan (in Kanyakumari District and Shenkottah taluk of Tirunelveli Distnct).
Pulayan, Cheramar.

Puthiral Yannan.

Hanevyar.

Samagara.

Samban.

Sapari.



G5,
GE.
67.
Ba.
63.
0.
AP
72,
73
74,
75.
76.

10.
11,
12.
13

14.
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Semman.

Thandan (in Kanyakumari District and Shenkottah taluk of Tirunelveli District).
Thoti.

Tiruvaliuvar.

Vallan.

Valluvan.

Vannan {in Kanyakumari District and Shenkotigh taluk of Tirunelveli District).
Vathiriyan.

Velen.

Vetan {in Kanyakumari District and Shenkottah taluk af Tirunelveli District),
Vettiyan,

Vettuvan {in Kanyakumari District and Shenkottah taluk of Tirunelveli District).

PART B

SCHEDULED TRIBES.
{See clause (x) in section 3)

Adiyan,
Aranadan.
Eravallan.
Irular.
Kadar.

Kammara (excluding Kanyakumari district and Shenkottah taluk of Tirunelveli
district).

Kanikaran, Kanikkar {in Kanyakumari district and Shenkottah and
Ambasamudram taluks of Tirunelveli district),

Kaniyan, Kanyan,
Kattunayakan.
Kochi Velan.
Konda Kapus.
Kondareddis.
Koraga.

Kota {excluding Kanyakumari distict and Shenkottah taluk of Tirunelveli
district).
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15.
16.
17,
18,
19.
20.
21,
22
23
24

25.

26,
27
28.
29.
30.
31.
32.
33.
34.

35.

36,

Kudiya, Melakudi,

Kurichchan.

Kurumbas {in The Nilgiris District).
Kurumans.

Maha Malasar.

Malai Arayan.

kalai Fandaram.

Malai Vedan.

Malakkuravan.

Malasar.

Malayali (in Dharmapuri, Krishnagin, Vellore, Thiruvannarali, Pudukottai,
Satem, Namakkal, Viluppuram, Cuddalecre, Tiruchirappalli, Karur, Asiyalur and
Ferambalur Districts}_
Malayekandi.

Mannan.

Mudugar, Muduvan,

Muthuvan.

Falleyan.

Palliyan.

Fatliyar.

Paniyan.

Sholaga.

Toda (excluding Kanyakumari district and Shenkottah taluk of Tirunelvel
district).

Uraly.
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) I

SCHEDULE-|
{ See sechon 20 (1))

Minimum General Educational Qualification

t11 A pass in the Secondary Sehoal Leaving Certificate Examination with
aligibility for admission to College Course of studies in the Universities in this State:
ar

(2) A pass in the Secondary Schoal l.eaving Certificate Examination of this
State.

Explanation—{i} A person who had appeared for 11 year S.5.L.C. Public
Examination and obtained 35% rmarks in 2ach subjoct either in ane sithing or
compartmentally, shall be deemed 1o have passed the S.5.L.C. Public Examination.

Explanation—-(iiy A person who hac appeared for 11 year 5.5 L.C. Public
Examination arnd had failed to obtain 35% marks in one or mare subjects, but who
has appearad and abtained 35% marks in the corresponding subject or subjects 1n
10 year 8.8.L.C. Public Examination, shall b deemed to have passed the 5.5 C.
Public Examination.

Explanation—(iii) A persen who had studied optional subjects i 11 vear
S.8.L.C. and failed in the optional subjects but had obtajned 35 marks in all other
subjects except the optional subjects in 11 year S.5.L.C. Public Exarnination shall
be deemed to have passed the S5 . Publiz Examination,

Explanation— (iv) A person who had appearad and passed the X stancared
Government Examination conducted by the Board of Open School, Tamil Madu =hal;
be deemed to have passed 5.5.L C. Fublic Examination.
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SCHEDULE-IV

Second Class Language Test
[ See seclion 21)

[termn af Syllabus of Test

Maximum

i1] (2}

WRITTENM — PART A
Tranglation:—

This passage shalt have 20 1w 30
santences of which 10 to 15 sentences

shall be in simple angd angthor 10 to 15 106
sentences in complex sentences. The
expressians used in these sentences

shall be on common subjects and nol be

r¢lated to any technical subject like
engineeting, medisine or mathematics.

Composition:—
Writing composition an any three tapics
an tho following subjecls in not excesding

15 sentences each.

106
1) Glory of Tamil Language

(=7 Fapulalion Grawlh

{3) Environment

{4) Mass Education

{5] Fatriotram

(8) Greatness of Virtues
{71 Aural Developmeant

(8) Co-operation

(%) Women's Dovalopment

(10) Public Servicas
(11} Neod for Scientilic knowiedge

Mumber of Marks

mMinimum

(3]

50
(Singie Paper)

A0
(Single Paper)

Dvuration

[4)

3 hours

3 hours

{The standard of the written Tesl shall be in ascordance wilh the syllabus prescribed far
Tamil Paper for the X S1d. £.5.L.C. Public Examination.)

VIVANQCE - PART B

{i}y Conversing with accuracy and flucncy
n Tamil

(i) Dietabng an order or deliverng a shord
address or 3 given subjec! in Tamil.

o0

20

60

25
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PART C

Taking dawn in English evidence given ip o 25
Tamil and asking questians in Tamil

PART [

Reading  with  fluengy and translating

correctly three petitions in Tamil  or other 10 5d

ofticial manuscripts writlen in a plain
running kand.

Explanation—In the case of candidates wha are required te pass the Second lass
Language Test {full tost) they will be allowed o appear far part D scparately and will be
required to appear far all ather pars al the time.
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10.
11.
12.
13,
14.
15.
16.
17.
18.
19.
20,
21.
22,
23.
24,
25.

26.

ROINARY

SCHEDULE-V
[ Sea seclions 27fe) and 40 (1))

Genearal Turn

Scheduled Castes {Arunthathivars an preterential basis)
Most Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Turn

Scheduted Castes

Most Backward Classes and Denotified Communities
Backward Ciasses (Other than Backward Class Muslims)
General Turn

Backward Classes {(Other than Backward Class Muslims)
General Turn

Scheduled Castes

Mast Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
Backward Class Muslims

Scheduled Castes

Most Backward Classes and Denclified Communities
Backward Classes {Other than Backward Class Muslims)
General Turn

Backward Classes (Other than Backward Class Muslims)
General Turn

Scheduled Castes

Most Backward Classes and Denotified Communities
Backward Classes {Other than Backward Class Muslims)
General Turn

Scheduled Castes
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27,
28,
29,
30.
31.
32.
33.
34.
35,
36.
37.
38,
39,
40
a1,
42
43,
44,
45,
48,
47.
48.
48,
50.
51.
52,
53.
o4,

———
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General Turn

Most Backward Classes and Denotified Communities
General Turm

Backward Classes (Other than Backward Class Muslims)
General Turn

Scheduled Castes (Arunthathiyars on preferential basis}
Most Backward Classes and Denctitied Communities
Backward Classes (Other than Backward Class Muslims}
General Tum

Scheduled Castes

Most Backward Classes and Denotified Communities
Backward Classes [Other than Backward Clasé Muslims)
General Turh

Backward Class Muslims

General Tum

Scheduled Castes

Most Backward Classes and Denotified Cammunities
Backward Classes {Other than Backward Class Muslims)
General Tum

Most Backward Classes and Denotitied Communities
Backward Classes (DOther than Backward Class Muslims)
General Turn

Backward Ciasses (Other than Backward Class Muslims)
Scheduled Tribes

General Turn

Scheduled Castes

Most Backward Classes and Denotified Communities

Backward Classes {Other than Backward Class Muslims)

229
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5. General Turn

56, Scheduled Castes

57.  Most Backward Classes and Denotified Comrmunities

58. Backward Classes {Other than Backward Class Muslims)
59. General Turn

60. Backward Classes {Other than Backward Class Muslims)
81,  General Turm

62. Scheduled Castes

63. Most Backward Classes and Denotified Communities

84. Backward Classes (Other than Backward Class Muslims)
65, General Turn

66. Scheduled Castes (Arunthathiyars on preterantial basis)
67. Most Backward Classes and Denotified Communities

B, Backward Classes {Other than Backward Class Muslims)
g9, General Turn

70,  Backward Classes {Other than Backward Class Muslims)
71.  {General Turn

72. Scheduled Castes

73 Most Backward Classes and Denotified Communities

74. Backward Classes {Other than Backward Class Musiims)
75, General Turn

76. Scheduled Castes

77, Most Backward Classes and Denotified Communities
78, Backward Class Muslims

79. Genaral Turmn

80. Backward Classes {Other than Backward Class Muslims)
B1. Gieneral Turn

a8z, Scheduled Castes
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83.
B4.
85.
BE.
87.
88,
Ba.
a0.
91,
92.
93.
54,
95.
98.
97.
ua.
99,

100,
101,
102.
103
104,
105.
108.
107.
108.
109,

114,

W-1-Ex{197+—110

Most Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Tum

Scheduled Castes

Most Backward Classeas and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Turn

Backward Classes { Other than Backward Class Muslims)
General Tum

Scheduled Castes

Most Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Turn

Most Backward Classes and Denotified Communities
Backward Classes {Other than Backward Class Muslims}
General Tum

Backward Class Muslims

General Turn,

Most Backward Classes and Denotified Communities
Scheduled Castes {Arunthathiyars on preferential basis)
General Turn

Backward Classes (Other than Backward Class Muslims)
General Turn

Scheduled Castes

hMost Backward Classes and Denotified Communities
Backward Classes (Gther than Backward Class Muslims)
General Tum

Backward Classes {Other than Backward Class Muslims)
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111,
112,
113
114,
115,
116.
117.
118.
118,
124,
121.
122,
123,
124,
125,
126,
127.
128.
129.
130,
131.
132,
133,
134,
135
136.
137,
138.

General Turn

Scheduled Castes

Most Backward Classes and Denctified Communities
Backward Classes {Other than Backward Class Muslims)
General Tum

Scheduled Castes

Most Backward Classes and Denotified Communities
Backward Classes {Other than Backward Class Muslims)
General Turn

Backward Classes {Other than Backward Class Muslims)
General Turn

Scheduled Castes

Maost Backward Classes and Denatified Communities
Backward Classes {Qther than Backward Class Muslims)
General Tum

Scheduled Castes

Most Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Turn

Backward Class Muslims

General Turn

Scheduled Castes {Arunthathiyars on preterential basis)
Most Backward Classes and Denotified Communities
Backward Classes {Other than Backward Class Muslims)
General Turn

Scheduled Casles

Most Backward Classes and Denotified Communities

Backward Classes {Other than Backward Class Muslims)
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139.
140,
141,
142,
143
144.
145,
1486,
147.
148.
144.
150.
151.
152.
153.
154.
155,
156.
137.
158.
158,
160.
161.
162.
163,
164,
165

166,
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Geaneral Turn
Backward Classes {Other than Backward Class Muslims)
General Turn
Scheduled Castes
Mast Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslims)
General Turn |
Most Backward Classes and Denatified Communities
Backward Classes {Other than Backward Class Muslims)
General Turn
Backward Classes {Other than Backward Class Muslims)
Scheduled Tribes
General Turn
Scheduled Castes
Most Backward Classes and Denatified Communities
Backward Classes (Other than Backward Class Muslims}
General Turn
Scheduled Castes
Most Backward Classes and Denotified Communities
Backward Class Muslims
General Turn
Backward Classes (Other than Backward Class Muslims)
General Turn
Scheduled Castes
Most Backward Classes and Denotified Communities
Backward Classes (Other than Backward Class Muslin';s}
General Turn

Secheduled Castes (Arunthathiyars on preferentiat basis)
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—

1687. Most Backward Classes and Denatified Communities
168, Backward Classes {Other than Backward Class Muslims)
169, General Turm

170. Backward Classes {Other than Backward Class Muslims)
171, General Tumn

172, Schedufed Castes

173. Most Backward Classes and Denotified Communities
174,  Backward Classes (Other than Backward Class Muslims)
175, General Turn

176.  Scheduled Castes

177.  Most Backward Ciasses and Denotified Communities
178. Backward Classes (Other than Backward Class Muslims)
179, General Tum

180. Backward Classes {Other than Backward Class Muslims)
181. General Tumn

182, Scheduled Castes

183.  Most Backward Classes and Denaotified Communities
184, Backward Classes {Other than Backward Class Muslims)
185.  General Tum

186,  Scheduled Castes

187, Most Backward Classes and Denaotified Communities
188, Backward Class Muslims

189. General Turn

190.  Backward Classes {Other than Backward Class Muslims)
191. General Turn

162, Scheduled Castes

183, Most Backward Classes and Denotified Communities

194,  Backward Classes ((Other than Backward Class Muslims)
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195,
196.
197.
158.
194,
200.
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General Turn

Mast Backward Clagses and Denctified Communities
Backward Clesses {Other than Backward Class Muslims)
General Turn

Backward Classes {Other than Backward Class Muslims)

General Turn.
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SCHEDULE-VI
[ See section 27 (b} ]

Reservation for blind, deaf and orthopaedically challenged persons

The following turns indicated against the rotation shall be reserved for the

particular Differently abled parson:—

BLIND
General Turn
Hotation Turn Rotation Ture
1 100 45 88 89
7.48 15 50 40
9 45 95,096 55
11 £G & 5
16,57 B85 &5 21
19 11 59 75
21 35 74 01
268,67 a1 79 41
o8 g1 4 59
31 1 29 9
677 19 94 25
38 43 g3 79
40 71
Backward Classes
Ratation Turn
5.15,25,35 45 55,65,75,85,85 8
A7 27,37 47 57 67, 77,87 97 47
2.19,249,39 49,58,69,75,80 54 B
Most Backward Classes and Denglified Communities
Hotaetion Turn
5.20,35,50, 65,80 895 57
0,24, 39,54 69,84 99 27
11,26.41 56,71 .86 83
Scheduled Castes
Rotation Turn
252 76
11,81 92
15,65 a2
19,69 42
28,78 fi2
32,82 16
36,88 i2
4595 26
48,98 Bz
Scheduled Tribes
Rotation Turn
33 ' 50
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DEAF
Genaral Turn
Bolation Tum Rotation Tum
2 100 42 as8
g 21 45 30 9
14,51 a8 £a 61
12 B8 58,559 75
14 91 Ba 29
20,61 5 13 43
ee 35 72
24 50 7 11
29 70 Fi a2 65
J2 L a7 A1
34 25 gz 31
39,80 41 orF 48
47 7T
BACKWARD CLASSES
Rolation Turn
4,13,23.33,43,53.63,73,83.83, 20
8,18,28,38,48, 58,68,78,88.28 40
10,20,30 40, 50,60, 70,80,20,100 280
Mozt Backward Classes and Denctified Communilias
Raolation Tumn
1.16,31,46 61 76,91 a3
10.25.40 585 70.85,100 57
14,28 44 59 74 89 27
Scheduled Castas
Ralation TYurn
4 54 Jé
2,54 32
17 67 &
21,71 5
2575 2
34,84 16
37 87 T2
41,91 66
50,100 B2
Scheduled Tribes
Rotation Tun

62 S0
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ORTHOPAEDICALLY CHALLENGED

General Turn

Rotation Tutn " Rotation Turn
5,44 L2 47 15
& 21 52,03 31
g 45 RG B5
13,54 61 B1 100
15 91 56 51
18 11 A g4
23,64 25 76 19
25 S8 81 a5
a7 21 a5 BY
3273 98 91 1
39 25 a5 a3
A7 43 106} 1
42 83 | B5
BACKWARD CLASSES
Holation Turn
1.11,21,31, 41,51 61,71 81,91 74
d,14,24,.34 44 54 64 74 84 94 14
B,76,260,36,46.66 66, 75,36 98, b4
Mos! Backward Claxses and Denotified Communities
Rotalion Tumn
4.19,34,49,64,78,94, 27
6.21,36,51,68,81.95 83
15,30,45,63.75.90 57
Scheduled Casles
Rotation Tumn
5.56 36
9.59 92
13,63 26
23,73 &
26,75 B2
30,80 56
349,854 T2
43,83 26
a7 .97 22
Scheduied Tribes
Rotation Turn

98 50
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SCHEDULE-VII
{ See section 27(¢) )

Reservation for Ex-servicemen in Group 'C' posts

The following turns indicated against the rotation shall be reserved for the
Ex-servicemen:-

Sl ND.

1)

ROTATION
1,11,21,31,41.51,61,71,81 01
2,12,22,32 42 52,62,72 82 92
3.1 3,23.33,43,53,53,?3,53,53
4,14.24 34,44 54 54 74,84 94
5,15,25,35,45,55,65,75,85,95
6,16,26,36.46,06 66,76 86,96
7,17.27.37 47,57 67 77 87 97
5,18,28 38 48,55,68,78,83 98
59,19.298,39,49,59,69 79,89.99

10,20,30,40,50,60 70,80 90,100

TURN
31, 98,161

27, 91,165

21, 85,148
11,79, 141
5,71. 135, 200
65, 129, 195
59, 121, 189
51,115, 181
45,109, 175

39. 103, 169
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BACKWARD CLASSES (OTHER THAN BACKWARD
CLASS MUSLIMS) - EX-SERVICEMEN

S.No. ROTATION TURN
(1) 1, 21,41, 61, 81 38, 114, 190
(2) 2, 22,42, 62, B2 54140
(3] 3, 23,43,63 .83 14, 90, 168
(4) 4, 24, 44,64, 84 44, 118, 194
(5} 5, 25, 45, 65, 85 68, 144
(B) 6, 26,48, 66, 86 18, 84, 170
{7y 7, 27,47,67, 87 47, 120, 167
(8) 8, 28,48 68 88 70, 147,
(9) 9, 28,49, 69, 89 80, 87, 174
(10) 10, 30, 50, 70, 90 49, 124, 199
(11) 11,31, 51, 71, 91 74, 149
(12) 12,32, 52, 72, 92 24, 104, 178
(13} 13,33, 53, 73, 93 54, 128
(14) 14, 34, 54, 74, 94 4, 80, 154
(15) 15, 35, 55, 75, 95 30, 108, 180
(16) 18, 36, 56, 76, 96 58, 134
(17) 17,3757, 77,97 8, 84, 180
(18) 18, 38, 58, 78, 98 34, 110, 184
(19) 19, 39, 59, 79, 99 80, 138
(20) 20, 40, 60, 80, 100 10, B8, 164
BACKWARD CLASS MUSLIMS - EXSERVICEMEN
ROTATION TURN
B2, 22,42 62, 82 78
2) 5 25,45, 65, 85 40)
3 8, 28, 48, 68, B8 15
4 10,30, 50, 70, 90 188
5 13,33, 53 73, 93 158
&) 16, 36, 56, 76, 96 130
7) 19, 39, 59, 79, 99 99
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r2
4
—

-"

ROTATION

In every rotation

SCHEDULED CASTE — EXSERVICEMEN.

1,3,5,7,9,11,13,15,17,19,21,23,25 27 29,31 ,33.35,37.39.41 43,45,
47,49,51,53,55,57,59,61,63,685,67.69,71,73.75.77 .79 .81 ,83,85,87,
69,91,53,95,97,99

2,4,6,8,10,12,14, 18,1 8,20,22 24 26,28,30 32 34,36,38,40,42, 44,
#ﬁ,48,50.52,54,5\‘3,58,5{},52.54,EB,BB,?E}.?2,?4,?5,?E,EG,EE,E#,BB.
88,90,52,94 96,898,100

SCHEDULED CASTE —(ARUNTHATHIYARS ON
PREFERENTIAL BASIS) — EXSERVICEMEN

ROTATION TURN
2,12,22, 32, 42,52, 62, 72, 82, 92 102
5, 15, 25, 35, 45, 55, 65, 75, 5. 95 166
9, 19, 29, 39, 49, 59, 69, 79, B9, 99 32

SCHEDULED TRIBES - EXSERVICEMER

ROTATION TURN

3, 15, 25, 35, 45, 55, 65, 75, 85, 95 156

62,192

126
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SCHEDULE-vII

[ See seclion 26(4))

ii} In respect of posts o which the rule of reservation of appointment applies,
with reference to the amended roster of rotation specified in SCHEDULE-Y,
all the turns nated against each of the rotation as specified below shal! be
set apart for women,

1}

2}

3

(4)

{3}

GENERAL TURBN - WOMEN

OTATION

TURN

1.6,11,168,21 26,31 36 .41,46, 2,18.28.35,48,81,71,61,95103,111
21.56.61.66.71,76 81 66591 36 125,135,145,1589,168,179,181 200

2713172227 32 37 4247 52 9.25,31,41,55657588,88,105,119,

ol 62,67 72,77 82879297

129,128,151,161,171,185,185,

3.8,13,1823,28 3338434853 1,19,27,25,48,55,60,81,91,100.111,

08.63.68.73,78 83 B6,9388

121,131,145,155 165,179,185,188

4.9.14.18.24 .29 34 39,44 49,54  §,21 28,41 .51 61,75485,985,105,115

08.64.69,74 79 84 89 94 99,

125,128,148,1558,171 181 151

9,10,15,20,25,30,35,40,45.50,55 1,11,25,35,45 55,69,79,89, 100,109

60,65,70,75 80,85 ,90.95,100

119,131,141 151 165,175, 185,168

BACKWARD CLASSES {OTHER THAN BACKWARD
CLASS MUSLIMS) - WOMEN

ROTATION

1,11, 21, 31,41, 51,81, 71,
81, 91

2,012, 22, 32 42 52, 62,72,
B2, 92

3,13, 23, 33, 43, 53,63, 73,
83, 83

4,14, 24, 34, 44, 54 54, 74,
a4, 94

b, 15, 25, 35, 45, 55, 65, 75,
85, 95

5, 16, 26, 36, 46, 56, 66, 78,
8. 86

8,158,30,47.58.68,84 54 108,120,134 144,
160, 170, 180,157

8,18,34,47,58,70,84,94 110, 120,134,147,
16Q, 170, 184 197

5,20,34,47 60,70,84,97,110,120, 138 147,
160,174, 184,197,

10,2034 49,60,70,88,97.110.124,
136,147 164 174,184,189

10,20,38,49,60,74 88,97 114,124 138,
148,164, 174 180 199

10,2438, 49,64 74 B8 104, 114,124,140, 149,164,
178,190,199
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{f) ¥, 17.27,37 47 57 67 77,
87, 97

(8) 8,18, 28, 38 4B 58, 88, 78,
88, 98

(8 2, 19,29, 39, 49, 59, 649, 74,
89, 99

{10y 10, 20, 30, 40, 50, 60,70, 80,
S0, 100

14,24 38 54 64 74 90,104,114 128 140,14
9, 168 178,190

4.14,24 .44 54 64 80,90,104,118,128,140. 1
54, 168,178,194

4,14 30,44 54 68 80,90,108,118,128,144 1
24, 168,180,154

4,18,30,44,58 68,80,94,108,118.134 144,
154,170,180,104

BACKWARD CLASS MUSLIMS - WOMEN

ROTATION TURN
1) 1.1011,20,21,30.21. 40,41 50 40, 130
21, 60, 61,70,71.80,81,90.91 100
2} 212 22 32 42 52 62 72 82 02 15,130
3 3,13, 23,3343 53,63,73,83,53 15, 83
4) 4,14 ,24 34 44 54 64 74 84 94 15,99 188
a) 9,715,253 35 45,553 6575 85 45 93, 188
G) 6.16, 26,26 46 56 66,75 86 .96 78, 188
7)  7.8,17.18 27,2B,37,38,47 .48, 78, 158
o7 586768 77,78 87 88 97 98
8] 91929 39,48 55 63 79,83 93 40, 158

MOST BACKWARD CLASSES AND DENOTIFIED COMMUNITIES — WOMEN

—_———

ACTATION TURN
tn every rotation £,23,43,57,73,93,107,123,143,157,173,193
SCHEDULED CASTE —- WOMEN
ROTATION TURN

In every rotation 12,2652 76 92,116,142 162,182
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AR

SCHEDULED CASTE (ARUNTHATHIYARS ON PREFERENTIAL BASIS)-WOMEN

ROTATION TURN
1y 1.8,11,16,21,26, 31,36 41 46 51, 56,61,66,71,76,81 86,9186 2,102
2)  2.71217,22,27.32,37 42,47 52 57 62 67,7277 B2.87.92 97 2,132
3)  3.8,13,18,23,28.33,38,43,48,53,58 63,68, 73,74.83.88 93 98 34,132
4y 49.14,19,24 25 34 35,44, 40 54,50 64 69 74 753 84 50 04 00 66, 166
By 5,10,15.2025,30.35 40 45,50,55,80 65,70,75,80,85,50,35,100 als]

SCHEDULED TRIBES — WOMEN

ROTATION TURN
1) 2,5.7,10,12,15,17,20,22 25 27 30,32 35,37 40,42,
45 47 50 52 55.57.60.62.6567,70,72,75,77,80.82,85, 50

A7.90,82,85,97.100

2] 3,813,18,2328,33,38,43,48,53 58,63,68,73,78,
83,88,03,99 150

(i) In respect of poslts 10 which tha rule of reservation of appointments doas not apply, tor
avary ten vacancies, the raster of rascevation shall be follows:-

1. General . Women
2. General 7. General
3. Women 8. General
4. General 9. Women
- 5. General 14 General

(i} In respect of posts to which the ruls of reservation of appointment apples, with reterence
to the existing roster of rotation specified in SCHEDULE-Y, all the tums noted under
each calegory against each of the rotation as specitied bslow shall be set apart for

dastirure wadow:-
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SL.LNo. ROTATION
1) 1, 51,
2) 2, 52
3) 3 53
1) 4, 64
5} 5, 55
5] 6, 56
7) 7. 57
8) 8, 58
g) g, 59
10 10, 80
11} 11, 61
12) 12, 62
13 13, 53
14) 14, 64
15) 15, 65
16) 16, &8
17 17, 67
18) 18, BB
18} 19, és
20) 20, 70
21) 21, 71
22) 22, 72
23) 23, 73

GENERAL TURN - DESTITUTE WIDQWS

ZETTE EXTRAORDINARY

TURN
5,
25
as,
21,
69,
81,
58
1,
21,
3s,
48,
85,
81,
a5
1,
14,
31,
48,
&1,
79,
g5,
105
19,

111,

129
145
158
178

151

111
125
141
159
171

185

108

125

138
155
171
185

200

121
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24)
25)
26)
27)
28)
29
30)
31}
32)
33)
34)
35)
386)
a7)
38)
38)
40)
41)
42)
43)
44)
45)
46)
47)
48)
49)

50)

a4,
25,
26,
27,
28,
29,
30,
31,
32,
a3,

34,

35,
38,

37,

38,
48,
40,
41,
42,
43,
44,
45,
46,
47,
48,
49,
50,

74
75
76
77
78
79
80
81
82
83
84
85
86
87
88
Bg
90
91
92
93
94
g5
95
67
o8
99

100

29,
45,
81,
75,
91,
105
1,
29,
41,
59,
75,
88,

103

27,
41,
a5,
i1,
89,
100

25,
39,
55,
69,
85,

ta0

129
151
169
185

188

119
135
151
1685
181
198

119
131
148
165
179

195

113
111
145
161
179

181
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BACKWARD CLASSES (OTHER THAN BACKWARD
CLASS MUSLIMS) - DESTITUTE WIDOWS

SI.No. ROTATION TURN
{1y 1,62 8,134
2) 2 58, 184
{3) 342 564 110
@) 4 34, 184
(5) 5 44, 68 88
(6} B 10, 140
(7} 7, 46 64, 190
{8) g, 30, 69 118
(9} B 48 44, 168
(10) 10, 32, 71 54
(11} 11, 50 18, 144
{12y 12, 73 70, 197
(13) 13, 52, 91 120
(14} 14,75 49, 174
(15) 15, 54, 93 97
(18) 18,77 24, 140
a7 17 74
(18) 18,79 4,128
{19y 19 54, 180
(20) 20, 59, B1 108
(213 21 30, 160
(22} 22 61,83 B4
(23) 23 8,138
{24) 2483 80, 184
(25) 25 47, 86 114
(26) 26, 85 38, 164
(27) 27.49, 88 90
(28) 28, 87 14, 140

(28)

23, 80

B8, 194
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(30} 31,92 47 170
{31} 33, 94 20, 147
{32) 34 70, 189
(33) 35, 74,96 124
{34) 38 49, 178
{35) 37, 76,98 104
{36) 38 - 24,154
(37) 39. 78, 100 80

[38) 4G 4,134
(38) 41,80 58, 180
(40} 43,82 | a4, 160
(41} 45, 84 10, 138
(42) 51 58, 197
{43) 53 47, 174
(44} 55 20, 149
{45 55, 95 74, 199
(46) 57 128
{47 58, 97 54,178
(48) &3, 95 30, 154
{49) 68 64, 194
(30) 70 44, 170
{21) [y 18, 147
(52} BS 80, 180
(53) 87 38, 168
124} Bg 14, 144

BACKWARD CLASS MUSLIMS - DESTITUTE WIDOWS
== DQIFARU YWhuw MoliMs - DESTITUTE )

Sl No. ROTATICN TURN
H 1, 20, 39 4D
2) 5, 24, 86 188
3) 10, 72, 94 130
4} 15, 34, 53 o9
5) 29, 48, 67 158
&) 44, 63, 82 15

7) . B8, 77.96 78
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MOST BACKWARD CLASSES AND DENQTIFIED COMMURNITIES -

21 No,

1}

2)

3)

4)

Sl
No.

1)
2
3
4}
2}
5}

DESTITUTE WIDOWS

ROTATION TJURN
1.6,11,18,21 26 31,38,41.46,51,
56,61,866,71 76,81 86,91.98 FA73
2712172227 32 37,42 47 52, 143
af 62677277 82879297
3,8,13,18,23,28,33,38,43,48,52. 147
58,63,68,73768,83,88,92,98
4.9.14,18.24 28 34 39 44 49 54, 73
59.64.68,74 79 84,89 94 69
9,10,15,20,25,30,35,40 45 50,55, 43

60,65,70,75,80,85,90,95, 100

SCHEDULED CASTE - DESTITUTE WIDOWS

ROTATION
1.1 .2‘_| S31,41.51,61,71 81,91
212,22 32 42,52 62 72 82,92
3,13,23,33,43,53,63,73,83,53
4,14,24 34,44 54 64,74 B4,94
2,10,25,35,45,55,65,75,85,95
£,16,26,36,48,56 66,76,85,95
fA7 27 37.47,57,67,77,87 97
B,18,28 38 48,58,68,78,B5,98

9,19,25,39,49,59,69,79,89 89

SCHEDULED CASTE {ARUNTHATHIYARS ON PHEFERENTIAL

a2
=
a2
116
142
162

182

BASIS) - DESTITUTE WIDOWS

ROTATION
1,12, 51, 62
6, 56

17. 28, 67, 78
23,73

34,45 84 95
a9, 30

TURN
4
102
132
32
66
166
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SCHEDLULED YRIBES — DESTITUTE WIDOWS

Sl

Noa. ROTATION TURN
1) 2, 35 52 85 50
2) 18,68 150

SCHEDULE-IX
{ See section 27 )

The method of carrying forward of vacancies reserved for the Scheduled Castes
and Scheduled Tribes candidates by direct recruitment is illustrated below —

If five vacancies reserved for the candidates belonging to Scheduled Castes and
Scheduled Tribes remain unfilled in earier years and they are carried forward as
"backlog” vacancies and fifty new vacancies arise in the year of recruitment of which
nine vacancies are to be reserved for the Scheduled Castes and Scheduted Tribes
fifteen vacancies for the Backward Classes, ten vacancies for the Most Backward
Classes and Denotified communities and sixteen vacangies for open competition
following the existing instructions on reservation, the number of vacancies to be
annauncad shall be as fallows —

i
Current Vacancies . Backlog
| vacancies |
1 Most | Scheduled
Scheduled Backward Castes
Open Lastes & | Backward Classes and and
compelition Sﬂ;?_::::ﬂ Classes Denotified | Scheduled
communities Tribes
Number 16 ; g 15 10 5
of posts

It may be seen from the above that while the vacancies reserved for the
Scheduled Castes and Scheduled Tribes which remain unfiled shall be carned
forward to the next year of recruitment as *backiog” vacancies, the carmed forward
reservation for the Scheduled Castes and Scheduted Tribes on the 1st April 1989 as
a result of the filling up of the relevant vacancies after dereservation, shall continue
to be operated against "current” vacancies. If such reserved vacancies are still not
filed up, they shall be camried forward as "back log” vacancies.

While the ban on dereservation comes into effect on the 1st April 1989 in respect
of direct recruitment to Group A, B, C & D in case of vacancies in Groups A and B
Services, there may be rare and exceptional cases where after the non-availability of
suitable candidates belnnglng to the Schedufed Castes and Scheduled Tribes posts
cannct be allowed to remain vacant in public interest. In such situations, the
Administrative Department under which the recruitment is being made shall make a
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proposal for dereservation giving full justificatton for such action, and consult the
Director of Adi Dravidar and Tribal Welfare and the Secretary to Governmaent, Adi
Dravidar and Tribal Welfare and obtain the comments on each proposal After
abtaining the comments of the Directar of Adi Bravidar and Tribal Welfare and the
Secretary, Adi Dravidar and Trnbal Welfare Department, the administrative
department shall then place the proposal for dereservation along with the comments
of the Director of Adi Dravidar and Tribal Welfare befare 2 committee comprising the
Saecretary to Government, Adi Dravidar and Trnbkal Welfare Department, the
Decretary to Government, Personnel and Administrative Reforms Department and
the Secretary to Government in charge of the Department to which the recruitment is
peing made for consideration and recommendation. The recommendation of this
committee shall be placed before the Minister in charge of the Personnel and
Administrative Reforms Department and the Minister for Adi Dravidar and Tribal
Whalfara, far a final decision.

In case of such vacancies reserved for Most Backward Classes and Denotified
communities, the administrative department in which the recruitment is being made
shall make a proposal for dereservation giving full justification for such action, and
cansult the Director of Most Backward Classes and Denclified Communities and
ohtain the comments on each praoposal. After cbtaming the comments of the Director
of Most Backward Classes and Denotified Communities and the &Secretary to
Governmeant in charge of the depariment for the welfare of the Most Backward
Classes and Denotified Communities, the Administrative Depariment shall then
place the proposal for dereservation along with the comments of the Director of Most
Backward Classes and Denotified Communities before a commitiee comprising the
secretary to Government in charge of the Department for the welfare of the Mast
Backward Classes and Denotified Communities, the Secretary to Government
(Personnel and Admirustrative Reforms Department) and the Secretary to
Government in charge of the Department in which the recruitment is being made for
consideration ang reccmmendation. The recommendation of this Committee shall be
placed befare the Minister in charge of the personnel and Administrative Reforms
Department and the Mimister for Backward Classes, Most Backward Classes and
Denctined Communities Weifare for a final decision.

I¥-1-Ex{187 }—14
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SCHEDULE-X
{ See seckon 20 (8) and 26 {3) }

Mame of the individual

Full Postal Address

Details of jab held, if any
Particulars of her children, if any

el e

5. Mame and last occcupation of her late husband .

6. Date of demise of her husband
7. Monetary benefits received after her husband's

death by way of family pansign,
insurance, efc., if any .

3. Details of Properties if any immovable and
movable : [eft behind by him
4 Present monthly income. —-
{a} From salaries/wages
(k) From famiy pension
(cy From private properties
(d) Rents received
{e} From private practice
(fy Other scurces, if any
(g) Total
10. Whether living alone or living with her

husband’s parentsfin-
laws/parents/brother (=) :

11. Whether she satisfies the definition
of the term "Destitute Whdow" as defined
in section 2048} & 26 of this Act
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Certified that i have verified the particulars furnished by the individua! and
satished myself as o the correctness of her claim with reference to the definition of
the term “Destitute Widow™ in section 20{8) & 26 of this Act

Certificate Reference No..  [Signatwre ~ .
Place: Name i
Date: _  IDesignation

Reverue Divisional Officer/
Assistant Collector/Sub-Collector,

Explanation - The abave cerificate should be issued only by the Revenue Divisianal
Officer or the Assistant Caollector or the Sub-Collector concerned.

VA1-Ex{197}—14a
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SCHEDULE-XI
| See section 7 (1) ]

PART-A

l. Procedure for preparation of approved list:-

{1] Based on the estimate of vacancies arrived. promation or appointment to
3 post shall be made from a list of approved candidates prepared on the basis of
merit, ability and seniority and other quzalifications as prescribed in the Special Rule
for the post. The seniority of a member of service shall be determined by the rank
obtained by him in the list of appraved candidates drawn up by the Tamil Nadu
Fublic Senvice Commission or the Appointing Autharily, as the case may be, subject
to the rule of reservation where it applies. The merit, ability and other aspects shalt
be assessed over & period of five years as per Annual Confidential Reports and
punishments, if any, imposed.

(£} The proposal for preparation of approvad list shall be submitted to the
appointing authority as per the proforma prescribed in Part—B of this Schedule and
the seniority list and other particulars shall be fumished as per Part—C of this
Schedule.

(3) Particulars about members of service to be considered for inclusion in the
approved lists  shall be examined in seriatim  inthe  proforma, as prescribed in
Part—0 of this Schedule.

Il. Consideration of members for inclusion in the approved lists:-

(1) In cases where enguiry {except Tnbunal for Disciplinary Proceedings
enguiry) including prelimmary or detailed enguiry by the appropriate hvestigating
Authority is pending against 2 member of service and no specific charges have heen
framed, promotion or appointment of such member of service shall be considered on
the basis of the merit revesled through Annual Confidential Reports, Record Sheets
and Punishments imposed. In ¢ases where specific charges have been framed or
charge sheet has been filed in criminal case against a member of service, pramation
or appaintment of such member of service shall be deferred till such proceedings are
concluded. On exoneration or acquittal from the charges, a member of service shall
be considered for promotion or appaintrment with retrospective effect from the date
on which his immediate junior was promated, if he is otherwize gualified for such
promotion.

(2) If the discigplinary proceedings under rule 17({b} of the Tamil Nadu Civil
Services (Discipline and Appeal) Rules pending against a member of service are
merely stayed by a Cour, his case shall he defemred till the judicial proceedings are
concluded, unless a contrary order is passed by the Court and it is decided not to
challenge the same. If the Court quashes the charge memo, then the name of the
member of service concerned shall be considerad for inclusion in the approved list
for promotian or for appointment, if he is otherwise qualified.,

(3) The name of 2 member of service shall not be considered for inclusion in
the approved list, f any enquiry is pending against him in  the Tribunal for
Disciplinary Proceedings.
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(4) Issuance of a show cause notice or charges framed under rule 17{a)
of the Tamil Nadu Civil Services {Discipline and Appeal) Rules against a member of
service shall not be a bar for inglusian of his name in the approved list,

(5} Mere filing of cases in Courls by the appropriate Investigating
Authority against 2 member of service, shall not be a bar for inclusion of his name in
the approved list. If specific charges are framed or charge sheet has been fiied in
the criminal case an the crucial date his name shall not be considered for inclusion in
the approved list.

(3) The name of a membear of service shall not be considered for
inclusion in the approved list if he is arrested far an offence under the Prevention of
Corruption Act, 1988,

(71 The remittal orders issugd by the Govemment directing the
apprepriate autherity to inittate disciplinary action against a member of service shall
not be a bar for inclusion of his name in the approved list. [f charges are framed
under rule 17({b) of the Tamil Nadu Civil Services (Discipline and Appeal) Rules as a
result of such remittal arders, the name of the member of service shall not be
considered for incluston in the approved list.

{8) Pendency of charges framed under rule 17{(b) of the Tamil Nadu Civil
Senaces [(Discipline and Appeal) Rules against a member of a service shall be a bar
for inclusion of his name in the approved st

{9} If the disciplinary proceedings under rule 17({b) of the Tamil Nadu Civil
Services (Disciplineg and Appeal] Rules pending against a member of the service are
merely stayed by a Courl, his case shall be deferred till the judicial proceedings are
concluded, unless a contrary order is passed by the Court and it is decided not to
challenge the same. If the Court quashes the charge mema, then the name of the
memiber of service ¢oncerned shall be considerad for inclusion in the approved list
for promotion or for appeintment, if he is otherwise qualified.

{10) The name of a member of service placed under suspension on the
crucial date or on the date of consideration for actual promotion shall not be
considered for inclusion in the approved list or for actual promotion, as the case may
be and his name shall be deferred tiil finalisation of disciplinary proceedings.

(11} Any punishmerd {other than 'Censure’) imposed on a member of
service within a period of five years prior to the crucial date and a punishment of
‘Gensure’ imposed within a period of one year prior to the crucial date shall be held
against the member of service and his name shall not be cansiderad for inclusion in
the appraved list. Any punishment, including 'Censure’ imposed on a member of
service after the crucial date, but before actual promotion or appointment shall be
held against the member of service and he shall not be given promotion or
appointment.

(12) A member of service whose name has not been included in the
approved list for a punishment shall not be overlooked in the subsequent years' list
for the same punishment or punishments, pravided the member of service is not
undergaing any punishment on the ¢rucial date for preparation of approved list.

|
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{13} If a member of service is imposed with punishment for irregutarities or
delinquencies that were committed five years prior o the crucial date, his name shall
e considered for promation or appointment (o & post, if the member of service is not
undergoing such punishrment on the crucial date or on the date of consideration for
actual pramaotion,

{14} The punishment of 'Censure' imposed oh a member of service within
a period of one year preceeding the crucial date shall not be held against a member
of service, if the delinguency in respect of which such punishment is imposed had
occurred prior to five years preceeding the crucial date.  In such cases the name of
the member of service shall be considered for inclusion in the approved list

(15) No member of service shall be promoted or appointed to a post, if the
memkber is undergoing any punishmeant imposad under rule 8 of the Tamil Nadu Civil
Services (Discipline and Appeal) Rules, either on the crucial date or on the date of
cansideration for actual promotion.

{16) In cases where recovery to make good the monetary |oss caused to
the Government is ordered against a member of service, his name shall not be
considered for inclusion in the approved list during the pericd of such recovery,
subject to a maximum periotd of 24 months from the date of issue of order
irrespective of the fact whether it is recovered in full or not.

(17} Any punishment imposed on a member of service under rufe 8 of
the Tamil Nadu Civil Services {Discipline and Appeal) Rules shall take effect from the
date on which the said punishment order is served to the member of service
concerned and the name of such member of service shall not be considered for
inclusian in the approved list until the said punishment is over.

(18) The performance of a member of service for promotion or
appointment shall be assessed on the basis of the Annual Confidential Report or
Record Sheet written for a period of five years prior to the cgrucial date. |f any
advarse remarks are recorded against a member of service in the Annual
Confidential Report or Record Sheet within & period of five years prior to the crucial
date, his name shall not be considered for inclusion in the approved list.  Any
advarse remarks relating to a period of five years prior to the grugial date which have
not been shown to and acknowledged by the member of service shall be ignored and
his name shall be considered for inclusion in the approved list.

(19} The case of a member of service whose promotion or appointment
has baen deferred on account of any pending charges, shall be reopened after
disposal of the charges and appropriate orders shall be passed on merits, either
giving him promation or appsintment if he is exonerated or acquitted of the charges
and if there is no other adverse factor to be reckoned or denying him promotion or
appointment ar giving promotion or appointment fram a later date, depending upon
the nature of gunishment and other factors to be reckoned in other cases. In all such
cases, the appointing autharity shall take sug-moto action within fifteen days from the
date of issue of final orders in the departmental disciplinary case or criminal case,

(20} Whenever a temporary post is newly created and 'ad-hoc’ rules are
hot framed for the post, appointment to such post shall be made an "ad-hoc’ basis. In
case of poste governed by rules, promotion or appointment shall not be made with
reference to the proposed amendmeant to rules but shall be- made only with reference
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to the existing rules. No promotion or appeintment shall be made on the basis of the
executive orders seeking to modify the rules. While selecting candidates for
appointment or prometion, the claim of contesting candidate shall be weighed with
reference to the rules in force and not with reference to executive orders or
contemplated changes in rules.

(21)  The appointing authority shall take into account the provisions of
sechon 12 and 42 of this Act, while preparing approved list for promotion or
apposntment.

PART-B
Particulars f Documents required for preparation of approved lists:-
Particulars ! Documents to be submitted to the Appointing  authaority for
preparation of approved list

1. Grade of post to which appointment by premation aor by recruitment by transfer is
to be mada.

ks

Whether the postis a selection category post or nat and the scale of pay attached
to the post.

Year of the approved list,
Crucial date for preparation of the approved list,

The estimate of vacancies for the post under reference.

L

Whether the posts are within the purview of the Tamil Nadu Public Service
Caommission.

7. Whether the iast approved list has been exhausted and the persons, If any, not
promoted are considered far this approved list. if not, the reason therefor

8. Whether all the persons overlooked in the previous approved list are being
considered in this approved list,

9. (i) Whether all the persons on other duty have been gonsidered for
inclusion in this approved list,

(i) Details of the persons who are outside the regular line for over
five years.

10 Whether all the eligible persans in all the feeder categories for the post have
been considered far this approved list,

11.1f there is more than one feeder category, indicate the scale of pay of each
category.

12 Whether rule of reservation is applicable to the post and, if so, to state whether it
has been followed.

13. Original of the arder approving the previous approved list.

14. Updated copy of the SpecialfAdhoc Rufes governing the post (copy to be
furnished).
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1% . The seniority list covering all the feeder categories for the post should be
furnished. If there is more than cne feeder category, enclose separate seniority
list for each categary together with the combined seniority list.

16. Copies of orders of punishments imposed on a member of service, in the zone of
consideration to be added to Sectional Notes,

17.(a) Where Personal Files could not be written for stiort periods, a certificate of the
Heads of Departments that the persons cancerned has not come to adverse
notice dunng the relevant pericgd and that na punishment has been awarded,
should be furnished.

() A similar certificate to be given by the Department of Secretariat, whether
charges under rule 17{b)} of the Tamil Nadu Civil Services (Discipline and
Appeal) Rules are pending as on date,

PART-C
Seniority List

1. The senigrity list should be a printed or cyclostyled one, published and
communicated to all the persons concerned. (With number and date of reference in
which the 15t was communicated)

2. While furnishing the senicrity list in the approved list files, the following
particulars should atso be typed against the name of each individuals: -
(1) Date of birth

(i} Date of superannuation

(i) Whether he is now in service
or whether he has voluntarily
retired. resigned, dismissed or
removed from service after

publication of the list

(iv) The post now held by him

(] If the member of service has relinguished his right for appointmant to the
post, state whather the relinguishment was temporary or permanent. {Number and
date of order of acceptance to be indicated). In case of temporary relinguishment,
the date on which the tempaorary relinquishrment would expire should be indigated,

3. Typed seniarity list which has not been published / communicated should
not be sent or accepted.
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1.

Crucial
Date

(1)
a8

PART-D

Brief particulars abhout the members to be considered for inclusion in

the approved list

(&} Name and designation of the member

and the scale of pay attached to the
post now hald,

(b} Classification of community

(5.C./5.T/B CIMB.C/ON.C/OC)

() Name of the Community as specified in

this Act (except OC)

(columng {b)and {c} are applicable only
for the posts for which rule of reservation
is followed for recruitment by transfer/
promotion to higher posts)

Age and date of birth

Crate of retirerment

Educational qualifications, Special
qualifications, if any

Training undergone

Date of regular appointment, date of
completion of probation and total service
in the post presently held. If. on 0.0,
period from which ha is on Q0.

VWhether the member of service has acquired all the
qualificaticns prescribed in the Special

or Ad-hoc Rules for higher posts including

Previous experience, teaching experience,

special training, etc., on the crucial date.

Qualifications / Date of acquiring the qualification/
Tests, experience experience etc. and date of pasging
etc. prescribed the test

{2) (3}

Whether any charges are pending againsithe
member of service, and if so, indicate the period to
which charges relate, nature of charges and date
from which pending. the present stage. Reasons
for delay in finalizing the disciplinary procesdings.
Whether any appeals are pending and if so, the
present stage.
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11

12

(a)

(b}

{b}

€}

Extract of charges pending under rule 17(b) of
the Tamit Nadu Civil Services
(hscipline and Appeal) Rules

{1}
{ii)
(i}

Extract of lapses for which disciplinary action
under rile 17{a) aof the Tamil Nadu Civil
Senvices (Discipline and Appeal) Riles
hawva baen instituted.

Whether any vigilance or other enquires are
pending against the member of service and, if
50, indicate the details therecf, nature of
irregularities, lapses for which he is proceeded
against; period to which lapses relate.

Present stage of disciplinary proceedings.

Whether any criminal case is pending against
the member of service in the official capacity
and if so, indicate the details thereof, nature of
crime for which he is proceeded against:

Whether charge sheet has been filed:
Present stage of the criminal case:

Whether any eriminal case is pending against
the member of service in the personal capacity f
private in nature and if so, indicate the details
thereaf, nature of crime for which he is
praceeded against

Whether charge sheet has been filed:
Presant stage of the criminal case:

Whether charges have been framed by the
Tribunal for Disciplinary Proceedings and
theenguiry by the Tribunal for Disciplinary
Proceedings is pending:

Whether the case was referred to the

Tribunal for Disciplinary Proceedings by the
Government themselves or on recommendation
of the Vigilance Commission:

Present stage of the enquiry by the
Tribunal for Disciplinary Proceedings.
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13 Whether any penalties have been imposed on the
member of service and, if so, the nature of lapses
and penalties imposed and date of imposition of the
punishment. Copies of orders imposing punishment
should be attached.

{a) Whether the penalties have been given effect
to, if not, the reasons therefar,

by Whether  on suspension  or undergoing
punishment at the time of consideration,

14 (i} Whether there are any adverse remarks in his
personal file and, if so, indicate the details
therefor and whether they have been
communicated to the individual

(i}  Resume of Personal File for the last 5 Yoars

From To ‘ Rating Adverse remarks, if any; If
there are no  Adverse
remarks put ‘nil’.{In no
i case, it should be left blank}
[ @ B ) IYY

15 Whether the individual has been considered earlier
in the last approved list, and passed over. If 50, the
reasans therefor may be indicated.

16 Specific recommendation of the Head of the
Departrent

17 Special remarks of the Secretary to Gavernment of
the Administrative Dapartment.

NOTE.- (a}) Particulars in respect of persons  retired and those whaose
relinquishment of right for promotion has been accepted and final orders accepting
such relinquishment have been issued by Gowvernment, need not be furnished,

(b) Proforma particulars in respect of persons who have relinquished bt
whose relinguishment has not been accepted and orders issued by Government
should be furnished.

{cj The terminalogies viz. Fit/ Not Fit / Deferred { Not eligible /
Mot qualified! Relinguished / Qver aged / Retired should be used by the appointing
authorities while offering their remarks.
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SCHEDULE-XI
[ See section 63({2) ]

Undertaking to be given by the candidate.

I hereby accept that, if selected on the basis of the recruitment / exarnination
o which this appiication relates, | wiil produce documentary evidence to the
satisfaction of the appointing aulhority that | have been duly released / retired /
discharged from the Armed Forces and | am entitled to the benefits adrmissible to
Ex-servicemen given under section 63 of this Act.

Place: Signature of the candidate.

Farm of certificate for serving personnel

| hereby certify that, according to the information available with me
(Mo} {Rank} {Mame} is due to
cornplete the specified lerm of his engagement with the Armed Forces on the {tate)
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STATEMENT OF OBJECTS AND
REASONS

At present, the recruitment and the conditions
of service of persons appointed to public services
and posts in connection with the affairs of the State
are regulated by the rules made under the proviso
to Article 309 of the Constitution of India. Now, the
Government have decided to make provisions
regulating the recruitment and the conaitions of
service of persons appointed to such services and
posts by an Act of the Legislature. To start with, it
has been decided to bring out a legislation covering
the provisions of Part-l and Part-1l of the Tamil Nadu

State and Subordinate Services Rules.

2. Further, in order to provide for the seniority
of candidates selected by the Tamil Nadu Public
Service Commission or other recruitment agencies
or appointing authorties, according to the roster
prescribed by the Government, it has been decided
to provide specifically in the legislation that the

seniority of the candidates selected for appointment



T34 TAMIL NADU GOVERNMENT GALZETTE EXTREAQORDINARY

in a service. class or category or grade shall be
determinad on the basis of their placement in the
ist prepared by the Tamil Nadu Public Service
Commission or other recruitment agencies ar
appainting authonties, as the case may be in
accordance with the rule of reservation and the

order of rotation

3. The Bill seeks to give effect 10 the above

decisions,

0. PANNEERSELVAM,
Minister far Finance,
Personnel and
Administrative Reforms.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clauses 72 and 73 of the Bill empower the
Government to issue notification or orders to carryout

the purposes specified therein.

2. The powers delegated are narmal and not of an

exceptional character.

. PANNEERSELVAM,
Minister for Finance,
Personnel and
Administrative Reforms.

AMEP JAMALUDEEN.
Secretary.

FRINTED AKD F"LIEI:LI‘-THFD BY THE DiﬂEC![}H aF ET.-“'.TI:‘JII'--IEFH'r AND PRIMTING, |'..-I'*'I:l"'«lf"-I-"'LI
QN BEHALF OF THE GOVWERNMENT OF TAMIL NADLU
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